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ORDER SHEET 

• 	vpp1ection No. /2CoI 

• ,Applenut()
Tcy-ovrc\ 

Repodnt(s) :  

AdVocté for the 	plicant : 	 .C 4o U) 

Advocate for the Respond ant - 

t 	f'theR;tr 	 Tribunal  

This i 	 fr 	124.12.011' 	Heard learned counsel for the 
C. F. f: 	. 50/ dipose 	 pp1icant. 
vide1PI. 	 The application is admitted. Call 

for the records. 

	

Dy. egistrar 	 / 	• List on 25.1 .2002 for order. 

01 

c L 
I 	 Member 	 Vice-Chairman 

4 	 mb 

125.1,02 	Await service report, List on 
1 25.2.2002 for order, 

Nernber 	 Vice..Chajrmenl 

iN& JO?1rp.. • 

mb . 	 1 .1 25.2.02 	Li8t on 1.4.2002 to enable the 

Respondents to tile written statement, 

I 	I 
I:. 

f . 	
Member 	 ViceChajrma 

I 	mb 

I 	I 

I 

I 
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478 of 2001 

1.4.32 	At the raquest of P. R.Deb Roy, 

learned Sr. .C.G.S..C. for the Respondents 

further rour weeks time it allowed to 

the Respondents for tiling written 

eta temon t. 

List again on 1.5.2002'for orders, 

1LL. 
mb 	i 

.--\ C'V) 
	 Wx.tkkmii SkZk2k 5Z 

)t 

	 rnR4. 2e *2 xnabx1*fr4 

fez 

i.5.02 	List the....case for hearing on 
27.Rfl'Ph TTvi4,ri 	c Tri ii. - - - - 	- -. 	7 	LJ. 

written statement within 3 weeks from 
• to.'day. 

Member 	r 	Vice-Chajnnan 

im 

vv 9Q&\ 
4&6l 

r  

vered 

• 	 4I 
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I Li 	e(J 

/LL ,CDrv/ 

7  jfr 

17.6.2002 
	

Heard the learned counsel for the 

parties. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

application is aIl.owed. No order as to costs. 

\kc .  
Member 
	 Vice-C hair m an 
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DISTRICT-PAPUM ,PARE.  

IN TJEEE CJNTRAL ADMJNISTRATJVIJ TRIBUNAL. 

Guwahatjj3envJi, 

(An application under Section 19 of the Administrative Tribunal Act, 1985.) 

For use in Tribunal's Office 

• OAt No- Li 7T 	12D01 

Between 

Sri S. 3. Jorigsam, I.F.S. 

Deputy Conservator of Forest, (ThD), 

OIo the Principal Chief Consrvci1or of Forest, Arunathal 

Pradesh, Itanaar. 

ApJicant 

And 

Union of India, 

• 	Thtough the Secretary. Ministry of Forest & 

Environment, GOvt of India, Pariyavaran Bhavan, 

CGO Complex, Lodhi Road, New Delhi-110003. 

Sthte ofArunachal Pradesh, 

• 	
Contd. 

 mid 



!- 	• 	______ — 

Through the secretary, Forest & Environment, Govt. of 

Arunachal Pradesh Itanagar. 

3. The Union Public Service Commission, Dholpur 

House, Shahjahan Road, New Delhi-11000I, (through 

its Secretary). 	 S  

Respondents. 

i. Particulars of order(s) against which the application is made: 

1) 	Theapplicant assailed the action of the Respondents in not promoting the 

applicant to the I.F.S. cadre in the year.1987/1988 with the year of allotment 

from 1983/1984 when the applicant was fit, eligible and was within zone of 

consideration and when the posts were available but instead the applicant was 

promoted on 26.9.96 with year of allotment as 1992. The applicant also 

assailed the action of the Respondents incausing delay in reviewing the 

cadre and holding meeting of the selection committee which has thereby 

delayed the scope of promotion to the posts IFS and getting allotment of year. 

The applicant further assailed the inaction of the Respondents in taking 

appropriate action in pursuance to the various representations so filed by the 

applicant, the latest being submitted duly on 6.2.2001. 

Order dated 29.6.2000 passed by the Govt. of India Ministry of Fçrests & 

Environment by which the year of allotnlnt and the seniority of the applicant 

VjS-V1S was fixed. 

2. 	jurisdiction of the Tribunal :- 

Contd. 

/ 

: 
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L. 

3. 

VA 

The application declares that the subject matter of this applicafloti is Within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant also declares that the present appiication is within the limitation 

period as has been prescribed under Section 21 of the Administrative Tribunal 

Act, 1985. 

4. 	Facts of the case :- 

That the applicant is a citizen of India belonging to the Tangsa tribe,.a Schedule 

Tribe community of Arunachal Pradesh. The applicant is entitled to the rights and 

privileges as guaranteed under the Constitition and the relevant rules framed 

thereunder. 

That following, due procedure, the applicant was appointed as Assistant 

Conservator of Forests (ACF in short) after due selection and interview in the 

year 1978 issued by the Respondent No.2. Being so selected, the applicant also 

underwent two yeais training for Diplorna Course in. 1oresfry at the State Forest 

Services College, Byrnihat Thereafter vide an order No. FOR-149/E-2/81/14 195- 

245 dated 15.6.81, the applicant w.f 1.4.81 was regularised in the post. of ACF. 

The service of the applicant was later on confirtned vide an orclr dated 22.1.87 

w.e.f. 1985. 

The copy of the order of regularisation and the orier of confirmation dated 

15.6.81 and 2i.87 are annexed herewith as ANN)XUREA & 

respectively. 

Contd. 

--- - 	 -- --------- 	 .. 



• 	 3. 	That the humble applicant vide various orders was appointed in a Senior State 

Cadre post as Divisional Forest Offic?r/DCF from 1987 to 1993 holding various 

• division. Thereafter the applicantvas appointed on officiating basis in a cadre 

post of IFS as Deputy Conservator of Frests in f be year 1993. In all the cases the 

order of appoiutment on officiating basis was intimated to the Respondent No.1. 

The applicant on officiating basis, served from 1993 to 1996 as Divisional Forest 

• 	Officer. 

The copy of such various orders of appointment on officiating basis as 

DCF/DFO are annexed herewith as ANNXURE C Series. 

That in the year 1986, the total cadre strength in the Senior Duty Post was 61' in 

• 	the 'UT c.adre and out of which the U.T. of AY. was given 27 Senior Duty Posts of 

which though 11 posts were rneantfor share in promotmnal quota, in actual, they 

were given 13 posts. Similarly in the year 1987, the senior duty was 28, one 

having created by the Govt. of A.P., out of which the share of promotional poels 

should have been 14 and as such there were ready senior duty posts to appoint 

SFS officers in such posts by promotion. 

That as there was no cadre review from 1987 onwards, the number of duty posts 

remained the same and the stale wise allotment also remained unchanged. The 

various year wise duty posts and tb'e disfribution/calCUlatiOrI which prevailed i 

the year 1986 and remaind stagnant thereafter for the sake of brevity is detailed 

bekw 

- 	 . 	 I 
- 	

•.-", --.--.-•- 	
- ----.---'- 	 --.--'- 
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Year Total NoSenior duty post 	Post 	a1lttd to SFS Proutiotees 

The above number of posts remain stagnant till 1995 when the cadre strength was 

reviewed for the first time afler 1986. 

6. 	That it is stated that the calculation as described above for the number of posts has 

been arrived as per the decision given by the Hon'ble Cenai Adrninistmtive 

Tribunal, Calcutta. Bench in OA. No.994/1990 decided on 26/7/94 where in the 

Hon'ble Tribunal for uniformity of allocation of posts decided that service 

conditions of All India Service Officers are the same irrespective of the state 

cadre to which they beIog. Hence there should he uniformity of criterion in all 

the states in determining the cadre strength as per IFS (Fixation of Cadre Strength 

) Regulations, 1964. The Hon'ble Tribunal while delivering the judgement, relied 

on the judgement and order passed by the Hon'bie CAT, Jabbalpur in TA 81/1986 

(K.K. Ooswami vs Union of India reported in 1987 (4) SLJ(CAT) 194 Jab). The 

said decision of the CAT, Jabbalpur Bench was assailed beibre the Hou'bie 

Supreme Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP 

was dismissed. The calculation as per Hon'ble Calcutta CAT Bench's judgement 

has been detailed below in the foregoing paragraphs. 

That earlier while calculating promotion post, on the strength of Senior Duty 

posts were done as per the schedule as enumerated under the IFS(Fixation of 

Cadre Strength) Regulations, 1966 where in item no. 5 was never taken into 

consideration as per Recniitment Rule existed upto 21.2.89. But the Hon'ble 

Calcutta CATjudgement observed that while calculating posts ibr the promottee 
. IOULU. 

I 

( 
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quota, the item No.5 (in the table below) also needs to be added in determining 

the number of posts to be allotted to the SF5 officers under promotion quota. 

As such when the number of posts to be filled up by promotion in Union 

Territories as on 1.1.86 should have been 29 but it was shown as 24, i.e. short of S 

posts. The calculation as prescribed under the Regulations. of Seniority Ruies\ 

1968 is shown in the table below: 	
\ 

Senior posts under the Union Territories 

Total Senior Duty Posts: 	 61 

Central deputation20% of item I above) 	 12 

Posts to he filled by promotion (33&ltZ% of item No. I 2&5 together) 	29 

4.Direct Recruit posts (item No.1 -2) 	 49 

Deputation Reserved (state) (25% of item No. I above) 	 15 

Leave reserve, Jr. posts, training reserve (3C% of item I above) 	 18 

That describing the way as stated above, it can be seeli that on 1.1.1987, the total 

e as per the table above, the promotional posts promottee officers were 19 wher  

should have been 29, i.e. 10 numbers of promottee posts were lying vacant under 

UT cadre of which the U.T. of A.P. is a constituenL•Be it also stated here that in 

the year 1987, the name of the applicant along with 4 others were recommended 

by the state government vide their communication dated 20.10.87 under memo 

No. FOR. —4001E(2)/831406-407 for induction into the IFS. Again in the year 

1988, the name of the applicant along with one Sri R.K. Deuri and two others 

were recommended for induction to IFS vide communication dated 23.12.88 as 

sent by the State Govt. under menie No. For400i(2)/83/4OO. 

t 



That the applicant begs to state that as earlier cadre strength was calculated sector 

wise taking the unit as a. whole, the number of posts fbr promottees which were 24 

in the year 1986, the U.T. of A.P. was allotted 11 promottee posts out of 24 and in 

practical, only 15 SF5 officers were promoted from  the state of A.P. This was 

done as the cadre was calculated unit wise as a whole. The applicant, as such 

ought to have been promoted against the vacant promoted posts occurred under 

U.T. cadre in the year 1987. 1988, 1989 etc. 	 . 

That as per the calculation explained above, in the year 1987/1988, there existed 

11/10 vacant posts for prornottees in U.T. as the number of promotee officers 

were 21 only out of 29. The applicant in the said year was within the zone of 

consideration being at serial No.2/3 out of 6 eligible SFS officers from the lIT, of 

A.P. and the rest 2 are from the constituents unit of U.T. The applicant thus could 

have very easily been promoted to IFS in the year 1987/1988. 

LI. 	That just for the sake of argument without any admission if the U.T. of A.P. then 

is considered as a separate cadre, then the year wise duty posts and the promottee 

posts would have been from 1987 onwards in the following manner respectively:-

Year 	Total No. of Sr. duty posts 	 posts for promottees 

1.1.87 	28 	 14 

1.1.88 	30 	 15 

1.1.89 	34 	 17 

Thus when the number of Senior Duty posts was 34 in the year 1989 with the 

creation of 8 posts by the Govt. of A.P., the Cenal Govt. took the number of 
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senior duty posts to be 34 in the year 1995 only. If the cadre review have been 

done time to time yearly and the meeting of the selection, committee were held 

annually as prescribed, there would have been enough vacancy to accommodate 

the applicant in the IFS in the year 1987/1988 itself This would have been 

possible as there was 8 posts under U.T. cadre of which 7 posts gone to U.T. of 

Beit stated here that the Govt. in beeen 1986 to 1995 created 8 Senior Duty 

posts and the same was intimated to the Respondent No.1 vide official letter dated 

11.8.98. 

A copy of the said official letter dated 11.8.98 is annexed herewith as 

ANNEXIJRE-D. 

That it is stated that the state of A.P. is. a constituent of the Joint Cadre Authority 

in matters of notional allocation of the promotion quota for the then U.T. 

constituents units as framed by the Ministry of Environment and Forest, Govt of 

India which is the controlling authority. The Govt. of India àccordiiigly vide 

official letter dated 25.1.95 sought concunence from the coustitunts units for 

approval for distribution of notional allocation for promotion to the post of IFS.. 

A copy of the letter dated 25.1.95 is annexed herewith as ANNE XURF- E. 

That the seniority posts of the state of A.P. then UI, which was earlier 27 in 

number, vide a notification issued by the Govt. of India was raised to 34 which 

includes 8 posts created by the State Govt. in D(F rank of which 6 were Deputy 

Conservator of Forests and 2 were of Conservator of Forests. 

..........Contd. 
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A copy of the said notification dated 26.10.95 is annexed herewith a 

ANEXURE F. 

• 14 
	That finally vide a order dated 26.9.96 issued by the Respondent No.1 exercising 

power tinder Rule 8(1) of the IFS (Recruitment) Rulss,1966 read with tile 9(1) 

of the IFS (Appointment by Promotion ) Regulation ,1966, the applicant was 

appointed to the IFS with immediate effect and his seniority was fixed at serial 

No.2 in the cadre of IFS. 

A copy of the said order dated 26.996 is annexed herewith as ANNEXUR-

G. 

15. 	That finally vide an order dated 29.6.2000 issued by the Respondent No.1, the 

applicant's year of allotment in the IFS was shown to he from 1992. The 

applicant, accordingly on 7.8.2000 submitted a i'epresentatiofl addressing the 

concerned authority of the Govt. of India. This representation was followed by 

another on 6.2.2001 and on both the occaSjoflS, the representations were duly 

forwarded by the Govt. of A.P. 

A copy of the said order dated 26129.61000 and the representation d*ted 

7.82000 and 612001 are annexed herewith as ANNXUR- U, I & J 

respectivelY. 

16. 	That the applicant begs to state that having appointed in a substantive and 

sanctioned posts whiêh is very much evident from the allotted cadre strength for 

promotion quota, the unnecessary and unexplained delay caused in cadre 
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t. 

reviewing and holding meeting of the selection committee upon wrong calculation 

of promotion posts has deprived the petitioner to get promoted to IFS from 

• 	1987/1988 when same became due and when posts were readily available. The 

applicant ought to have been promoted from 1987/1988 with year of allotment as 

• 	1983/1984 when he was fit and suitable for the appointment to IFS and was 

within the zone of consideration- 

That the applicant humbly begs to state that had the applicant been promoted to 

the post of IFS with year of allotment as 198311984 when same became due, the 

petitioner would have been promoted by now, to a higher scale of pay. The 

applicant instead of getting the higher pay scale is being given lower pay scale 

and as such the pay scale has remain stagnant for the last few years. 

That it is stated that the relevant service conditions relating to promotion, 

appointment, selection etc. in matters of IFS cadre in the present case, are 

governed by the following rules, namely- 1. The IFS(Recrnitmeflt) Ru1es 1966. 

Rule 4 speaks about method of recruitment and Rule 4(b) provides for promotion 

from substantive members from State Forests Services. Rule 8 provides 

promotion from SFS cadre and also laid down that the number of person to be 

recruited. 

I 	 2, The IFS (Appointment by Promotion) Rules,1966: Rule 5 prescribes that 

every year list of eligible candidates who have completed 8 years of service 

has to be prepared which in case should include number of eligible candidates 

as 3 times the vacancy. Tle said rule also speaks about that the list has to be 

I4I4I. 



review every year and if there is any adverse entry 3ame has to e 

communicated to the Central Govt. Rule 8 of the said Rule provides for the 

Stale Govt to appoint person of SF5 cadre to appoint in cadre posts. 

3. Rule 2 (g) of the ifS (Regulation of SeniorIty) Rules, 196 defines a senior 

post as a past included and specified under item I of the Cadre of each state in 

the schedule to the IFS (Fixation of Cadre Strength) Regulations, 1966 and 

includes post included in the number of posts specified in item 2 and 5 of the 

said cadre when hold on senior scale of pay, by an officer recruited to the 

Service in accordance with sub-rule (1) of Rule 4 or Rule 7 of the Recruitment 

Rules. The said calculation is also needs to be read along with the judgement 

and order so passed in O.A. No. 994/1990 as passed by the Hon'ble CAT, 

Calcutta Bench. 

4 Rule 4(2) of the IFS (Cadre) Rtde,1966 prescribes that that there 

should be timely review of cadre, every 3 years. 

5. Rule 8 (3) of the I1?S (Re.crutment) Rules, 1966 emphasise that Central 

Govt. may make appointment of persons from the SF3 and when a 
/ 

vacancy occurs in a joint cadre which has to be filled up according to the 

provisions of this rule, vacancy shall, subject to the agreement in this 

behalf be filled by member of SF3 of any one of the constituent state of 

the group. 

19. 	That the applicant humbly sates that the action of the Respondents in not 

promoting the applicant to the IFS cadre when posts were readily available and 

when same became due has been done in most arbitrary and. malafde manner 

cwftet. 
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bly. The promotion ought to liave been 	by 
exercising power coloura  

reviewing the cadre and holding meeting of the Selection Committee in time and 

in the instant case there was no cadre reviewing since 1986 and no meeting of the 

Selection Committee was held since 1987. The Respondents ought to have 

encadred the Senior Duty posts so created in the year 1986 1987 1988 and 1989, 

but the same was done only in the year 1995 causing inunenSe hardships and loss 

in service benefits to the applicant. 

20 	That the applicant officiated in IFS cadre posts on we.f. 1993 to 1996 in senior 

time scale which was vithin the knowledge of the Respondents. The applicant is 

entitled to be promoted earlier to IFS as per Explanation to the IFS (Regulation 

of Seniority) Rules,1968 and entitled for the benefit of 6fficlating period also. 

21. 	That the applicant begs to state that the applicant for a period from 1984 onwards 

has performed job on being appointed as DPO respectively at various locations 

with satisfaction till his induction to IFS cadre in the year 1996. The applicant had 

also underwent various courses/training at various institutes. 

22. 	That the applicant begs to state that the Govt. of India issued a circular for holding 

DPC laying down the guidelines to be followed therein. The Respondents in the 

following case has overlooked such guidelines for which the applicant was made 

to suffer. 

Cntt1. 
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That the applicant further begs to state That when it being the admitted poition 

that the applicant was eligible for promion to IFS in the year ,  1987/1988 after 

completing 8 ysars of service. It is also the admitted position that there was no 

cadre review since 1986 and the selection committee did not held its meeting 

since December, 1986 as enshrined under the rules and guidelines. As a result of 

such unreasonable and unjust act, no SF3 officers from the state could be 

promoted when posts were available at 331/3 % which has also left the quota 

under utilised and caused hardships to the applicant. The Respondent No. I in a 

similar cfrumstances admitting the hardships caused to the SF3 cadre from the 

state of J & K and has allotted year retrospectively when same was due by issuing 

a notification dated 28.2.97. The applicant being similarly situated deserves 

similar treatmnt. 

The copy of the notification dated 28 .2 97 is annexed herewith as 

ANNE XURE-K. 

	

24. 	That it is stated that the selectioii committee which ought to have met every year 

for preparing a list panel as per rules framed under IFS (Appointment by 

Promotion) Rulesj 966, but the meeting of the selection committee has held on 

1995 after a gap of 8 years clubbing all the unfilled vacancies and promoted 20 

SF3 officers. Had the meeting been held regularly, the applicani would have been 

promoted to IFS in the year 1987/1988 when posts were readily available and 

when the same became due to the appiint. 

C&nitd. 

L 



25. 	That being highly agzrieved by the arbitrary and rnalaiide act on the part of th e  

Respondents in not promoting the applicant to the IFS cadre in the year 

1987/1988 with year of allotment as 1983/1984, the applicant has approached this 

Hon'ble tribunal with a prayer to refix his year of allotment as 1983/1984 by 

quashing and setting aside andior modifying the order of appointment to IFS 

dated 26.9.96 along with the year of allotment order dated 296.2000 to the extent 

fixing his year of allotment as 1983/1984 and restoring his pay and seniority 

retrospectively as done in the case of SF8 of the state of Jammu & Kashmir. The 

applicant being similarly situated deserve same treatment. 

tounds for present inllcation. 

a 
	

For that the Respondents never took steps in holding meeting for cadre review as 

well as for preparation of lists for promoting SF8 officer since 1987 and clubbed 

the vacancies which is contrary to the rules and did not appoint IFS officer from 

the promotee quota in the year 1986, 1987 and 1988 for which the applicant was 

denied for pronlotion to IFS cadre as he was within zone of consideration then. 

b. For that from the entire sequence of events as stated above it is apparent that the 

Respondents have caused unreasonably delay in holding the meeting of the 

Selection Committee since 1987 and in reviewing the cadre. The entire action was 

exercised malafidely and arbitrarily for which the case of promotion of the 

applicant to the IFS was further delayed and the year was reckoned as 1996 

instead of 1987/1984. As by getting promotion to IFS cadre, one is entitled to 

have better service benefits. 

Ct1ftU. 



	

H C. 
	For as per Explanation i of the IFS (Regulation of Seniority) Rules, 1968 ever 

since the first select list prepared by the Selection Comniltee constituted under 

Regulation 3 of the IFS (Appointment by Promotion) Rules. 1966, the period of 

continuous officiation in senior post declared has to be counted. Since the 

applicant was officiating in a senior posts from 1993 to 1996 and having 

appointed as ACF in the year 1978, hence his due date of promotion to IFS would 

be in the year 1987/1988. 

	

d. 	For that it being apparent that the Respondents committed error and were biased 

in calculating the posts for SF3 officers when the posts were readily available and 

the applicant ought to have been promoted to IFS in the year 1987/1988 with 

year of allotment as 1983/1984 and for such irregularily, the applicant was 

deprived of service benefit and seniority and his service remain stagnant for years 

5. For that the Respondents have regularly recruited 43 IFS officer during 1985-95, 

whereas as per IFS (Appointment by Promotion) Regulation, 1966, out of 43 

seats, at 33 113% and following the Hon'ble Calcutta CAT's judgement, 21 SF5 

officers ought to have been promoted. 

	

f 
	For that the action of the Respondents in the instant case besides being arbitrary, 

illegal, malafide and biased is also violative of Article 16, 19 and 21 of the 

Constitution of India as because of delay the applicant was deprived of better 

service benefits to which be is legally entitled 

	

g. 	For that the action of the Respondents in the instant case is patently m'alafide and 

punitive based on irrelevant and extraneous consideration. The order dated 

26.9.96 and 26/29.6.2000 thus needs to be modified by asking the Respondents to 

C43R1. 



allot year of allotment as 1983711984 when it felt due to the applicant and when 

posts were readily available and he was withi 	 atw n zone of considern 

	

it 	For that the impugned action besides being arbitraiy , illegal and malatide is also 

liable to be condemned and set aside as same has been done whimsically, 

capriciously and under colorable exercise of pawer. 

For that the order so assailed and the entire exercise of power has been performed 

in violation of the principle of natural justice and administrative fair play. The 

orders as such is liable to be quashed and set aside, 

For that in any view of the matter the impugned action is bad in law as well as in 

fact and as such the same is liable to be quashed and set aside. 

Details of Remedies exh2ustQ .  

The applicant declares that be has no other alternative remedy other than to 

approach this Hou'ble Tribunal for getting redressal. 

Whether AnyApj or Suit  is PendingJ 

Subject Matter In Agitation: 

That the applicant further declares that there is no suits, application or wrIt 

petition pending before any court or tribunal with regards to the matter as agitated 

in this petition. 

DetailN of Relief Sought for:- 

Under the faôts and circumstances stated above, the applicant humbly prays that 

this Hon'bie Tribunal may be pleased to admit this application , call for the 

records and after hearing the parties may be pleased to pass an order directing 

the Respondents to promote the applicant to IFS with retrospective benefit from 

the year 1987/1988 with year of allotment as 1983/1984 restoring his seniority 

4' 
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with all retrospective service benefits by settinz aside and/or modifying the 

order/communication dated 26.9.96 (Annexure-G ) and 26/29.6.2000 (Annexure- 

I) and/or pass such order/orders to which the applicant is entitled as peT law and 

equity including the cost of the proceedings. 

Interim refic-fS if any 

Under the present facts and circumstances, the applicant reserves his right to press 

for interim order when situation arise and if there is necessity for the same. 

Particulars of LP.O 

LP.O.No. (5o25dated 2> - 12--6o( 	for Rs. 50.00 (Rupees Fifty 

only) is enclosed. 

Contd. 



- 	 - 	,. 	. 	 •.. 	
. 	 .4; 

ATIC)"IN  

I I Sri S. J. Jongsam,,s/o T. Jongsam presently working as Depu Conseator of 

oresb (IND), Obo the PCCF, A.P.Itanagar and as applicant in the instai*t application do 

•iereby verify that the statements made in this instant application 1om paaphsci 

i to 	11&e true to my knowledge and belifd those in para&aph4( 2., 

13, 14, 15 and 23 aie being matters of infarnafion derived from records which I believe •. 

	

thbe frue and the rest are my humble submission before this Hon,ble TribunaL 	 . . 

I sign this ie.rification on this 	ay oNovembsr, 2001 at Guwahati 	 . 	• 

• 	 ,• • 

 

 



GLIVE1IMENT OF ARUNACIAPL PRtDEH 

	

OFFICE CF THE SErRETARYTR RESTS) 	 ' ITP 'r.Ar7y 11 1 1 

NO F1.149/E_2/81 .... 	on D E R 	
ç_ 

On their succ5ssful cmpletton of 2(two)'year trai 
fling In the Diploma Course ( 1978_80) in the State Forest Sor-
Vice 	

Centre, Burnihat, Meghalaya, the Lt 
Cbvorncr, Arunachal Pradesh is pleased to appoint the f011o.iing 
persons tonporarjly as Asstt,Conservat,r of Forests in the S1S 

Cadre of hrunachal Pradesh Forest Deoartmeht in the scale of 
Rs. 65030 _740_35_810_Ee_35_880 40 1OOOE8f 1 200/_ p 	plus 
other allowances as admissible under rules In force from time 
to time, with effect from the date(s) shown against each:- 

1, rNameor Officer 	 ____ ffeteo7 - 	lac • No, 	- 	
apoojntment posting - ._ - a - - - _____________ 

1.5hrj S.J.Jongsam 1-4-81(N) Ilong Forest Against the post  • 	 Djvn. with 	of 1CF createçl 
Hqrs,at Along.vide Govt's orsJsr 

.issued under Memo 

86 8 1 6_55,dt,31.10.8u 
2.ShrR,KDporj 	1-4-81 (RN) Banderdewa 

	

Forest Djv 	gainst the pos: o 
P.CF created vjUr with Hqrs.  

at Raderdewa.Govt,Qder  issued 
under Memo No F[R 
1 95 /D_5/80/2656 -6 17  
dt. 31-10.80, 

2, They will undergo practical training For one year 
in forestry work under the supervision of the DFDs/CF5. Duri.o 
the training period they will have to pasE the prescribed Deart_ 
mental Examination 

Sd/_ E.S. Thangam 
Stcretary(Forest9) 

Govt.of Irunacha1 Pradesh. 
Iteflager, 

Memo No.FL1R.14.9/E_2/81// 	lS_,2,Li 	/Dated 	Itanaqar, I 	 1-'  
Copy to: 	 The / 52 	June/01 - 

The hddl,fjccountant Genera1( 

	

	I Centra1 & 1P) Shillong. 

The DIPR,hrunachal Predesh,ShjllOflQ for ubljc.-
tion of the order in the next issue of the 
Gazette, 
All CFs ( including C.W.L.W. ), h.p, 
hll DCS,(,P. For information, 
(dl DFs, A.P. for their information 

5. The Officer Concerned, 
• 	7. The 	

Or.cjf this office. 
B. 5 spare copies. 

b 	 . gd 	•--.• 

•L. 
( E •S 	 •) 
cret -ary (Forests' ), 

Govt. of Cruracha1 Pradesh, 
Itana oar, 

4, 



• 	
,,g 

- 	COVERN1ENT OF \RUN' CIL-L PRlDESH 
OFFICF. OF THE sECRET:,RY (FORES•TS) 

ITANAGAR 

N0.FOR.60/E-2(A)/85/pt-I/ : OR D E R 

The following off icers of Arunachal Pradesh Forest 
Department are confirmed in the post of Assistant Conservatorof 
Forests we.from the date noted against each 	- 

-. -r - - 	-  -  -- -- -- -- - -- - - -- --- - -- - ---- - - 	- -- -- 	- - -- 
Si 

Name of officer   Date from 
No. ,,hjch Authority. 
- - - - - - * - '- --------- . . ---- 

- 
I 	L------------------  ------------ 

1 2 3. 4 •  ----------- _.________ - ----------------- ------------------------ 
1. Shri. S.J. Jongsom.• 1.1.85 Against one of the 10 posts 

converted into permanent one 
vide orddr NO.FOR.274/E-2/82/ 
1304-44 dt. 	25.1.83. 

..V. Shri R.K.Deori 1.1.85 -do- 
3. Shri M.K.,Palit 1.1.05 -do-- 

4 •  Shrj SjThjrunavakara3u 1.1.85 -do- 

Sd/-s.B. Roy, 
Secretary (Forests), 
runachal Pradesh, 

) 	
7

7' 	
It.nagar 

Merno.NO.FOR.60/E-2(A)/85/pt-i/ - 	Dated.Itanagar,the 	2 PPI,1117.  

Co"y to :* 

The Accountant General (Accounts) ,fleghalaya,Mizoram & 
Arunachal Pre.r3esh, Shillong. 
The Joint Secretary (Pol), Govt.of Arunachal Prdesh. 

3, The DIPR, A.P. Naharlagun for publication of the order in 
the next issuc of the Gazette. 

4. All Conservator of Forests, Arunachaj. Pradesh. 
S. The Chief 'UJ.dlife Warden, Arunacha]. Pradesh. 

Al). Divisional Forest Officers/ACFs incharge of Dins AP 
The Officers Concerned. 

B. The confidential branch of this office. 
9. rile N0.FOR.60/E(A)-2/85. 
10,Personal file, of the officers concerned. 
11.20 spare copies. 

Secretary (torests), 
Arunachal Pradesh, 

Itanagar. 

L 



( 

V 

cDVErU'MEI'T 01 ARIJI'ACHArJ FkADES-1 	 c 
DEPATMEZ'T OF EI'VL t'OI'MEIcT & FOdESTS 

XTAIAGAR. 

.0 z D E g 

The Governor of Arjrachal Fradesh is 
pleased t appoint the following SFS officers of Deptt. 
of Envirorrnent & Forests, ArunacPa1 .Pradesh to officiate 
Obozely temporary basis as Deputy Conservator of. 
Forests against the cadre post of IIS llot'ce to 
Atrachal pradesh in the scale of pay ot Ps, 3Oo-1OO-
353O-125-45OO/- F.M plus othr allos.ances as admissible 
uner rules from time to time fQr a period of 03(three) 
mOnths w.ef. 16,9.9i or until turther orders whichever 
is arlier. 

I 

.. Shri. K.O. thowdhury, DCFSFS) 
. Shri S.j. 70ngsam, DC?(s1S) 

1, Shri R .K. 	DCF(SFS)T 

G.p. SHWLA ) 
Secretary (Environment & Forests) 

Arunachal Pradesh ::Ztanagar. 

• Men,co.For, 400/E(M-2/83(Part)/2L7L)77- • Dtd. Itanagar, 
Copy to the i '-i. Sept/93. :- 

The Secretary o Honble Governor • A.F. 
The P.i.s to Hcn'ble thief Minister, A.F. 
The P.S to Hon?je Minister (Env. Se Forests), A.P. 
The 'P.S. to Hone Dy. Minister (Env. & For) A.P. 

5.. Tj e Dy. Secretary to the Govt. of India,Ministry 
Env. & Forests, Deptt. of Env. & Forests & Wildlife 

paryavaran Bhavan, CG Complex, Lodi Road, Few Delhi. 
1. The P.S to Chief Seoretary, A.P, Itanagar, 

A1. Deputy CommLssioner,/A<dl Dy. Couuissioner, A.P. 

The Chief Conservator of Forests,W,L,wasteland3& Vtgi-• 	lflce, Itanagar. 
9.A:l Conservator of ?orests, Ar. Fradesh. 

10. The Managing Director, A.p.F.c Ltd, Itanagar for information. 

11.' A1 D'vtsjopal Forest Officer, A.P. inclu(Ring Dy. Chief 
Wld1ife Warden, Iahar1agun. 

•l2.he Director f Information & Public (elatjons ,Govt. of • 	
?.P, ahrlagjn with the request to p.zblish in the official • 	c3zette accordingly. 

13.' The Director of ACCC1U1t9,Got. of A.P,aharla The principal', A.IJ. School, doing. 	
n 

 The Orchidologjst, Zahar1agjn. 
1. The Ofticers.,ncern for necessary action. 

branches of thisoffice 
18. Fonal file of officers concern 

• 19 9 	n aparó CoLs, 	
• 

• 	
' 	 3 (G.r. SHUJçLA) i 

5ri Secretary (Envirnment & Forests) 
Govt. of Azi.natha1 Pradesh 

Xtanagar.;1:., 

- 	- 	•, 	 I 

 

1W_x1 A 4 	 I 	 ( - . 	
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G0vERj1rr 01 uI\c!-; 	rPADEj DEPT 1 ErJ' OF EVIROE1T & FOflDgrs 

/ 

The Governor of Aruna1 Praclegh is 
pleased to appoint thp followinrj SF3 offjcg of thr.' !)eptt. 
of Jnvjronnent & Forests,rUnida1 rraclesh to officiate 
&n purely t1porary basis aS Deputy Conservator of Forests 
against the cadre post of IFS allotted to lrunacha1 Pradesh in the Sale of pay Rs. 30O0_100_35oo.125_4O/ p.m plus other allowances as admissible under rules from time to time for a period of 3 (three) months W.e. from the date(s) noted 
below against each or until further orders whichever is earlier. 
Sl.N 	Naintof 	

w.e.froni 
1. S/Shrj R. MOcU, DCF(SFS) 	 30. 11.93 2, 	it 
	S.J. Jongsam, DCF(SFS) 	 17.12.93 

R.K. DCOL'i,DCF(SFS) 	 17.12.93 
"  S. ThirunaavkarsuF(SFS) 	

rpm thedate of issue S. Choucihury, DCF(SFS) 	of 'this order. 

G • r. snui<i, ) 
Sectary (Env. & Forests) 
1Ufladial Pradesh:I1anmr - 

Memo.jo,F(r 410/E_2/81/ 3'i 5g - L ' 	Dtd. Itan gar, Copy to 	 I - 	the 	•Feh/94, 
The Secretary to FIon'ble Governor, l.r,Itanagar. 

 
The P.P.s to Hon'ble thief Minister; A.P,Itanqar. The r.s 

to Hontble Minister (Ebv. & Forests),Apltaflg The P.S to Horitbie 	
PthtY Minister (E & F), I.P,Itanagar.  The Dy. Secretary to the Govt. of India,Njnjstey of Rnv. & Forests DL:ptt, Of Ev 1  & Forests & 	

BhavanCGO COfll' 
L0di Road, Nw Dclh, 

6, The P.S to hif SE.cretar , AP •  Itanagar, All Duty CoriIIissioflers/j Dy. Commissioners 	•p• The Chief Conservator of  Itarigar. 	 Forests, W.L, Wste1ands, &Vigilance  
9. 

All conservator of FbreSts, 7,p. 

lO.The Managing Djctor, IPDC Ltd,Ithnagar r information 
11.Al1 Divisional Forest Officers, 	

iflcjudjng Dy. Chief Wildlife Warden, Naharlagun 
1 2,The Director of  

Naharlagun with I:iomation & Pub1j 	R1tjons Go, of  
acording1 y. 	

the request to publish in the official Gzette 

13.The Director of Ac ults, Govt, of 
l4.The Principai h.P.F. Schl, Roing. 15. The Orchjdoj0 gist, Ch1n1,,1 tanagar. 
16.The officers concerned fot necessary action. 

17.1i branes of this office. 
lO.rersonaj file of officers concerned. 

 19. Ten spare copies. 

(G. r. SHU1(L 
Secretary (Environment & Forests) 

Aruflachal Pradesh:: Itaflagr.  
. . 

/ 
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GOVERNMENT OF NPITIT (71-17\T, Tp J)FS1-3 
	

I 

DEPMTMTr OF vIP(M 1rr FoTnTs 

'K 
(I 

C) 	r 	1) 	r 	n 

The Governor of .Trun.ch1 Prac9esh is plesc1 
to appoint the following SFS Officers of the Deptt. of Environ-
mont & FOrests, A:!nrchal Pradesh to officiate on purely tempo-
rary basis as Deputy Conservator of Forests acainst the  cre: 
post of IFS allotted to rnch1 Praclesh in the scale of pay 
s. 3000-100-3500-125-4500/ '.ti plus other ailowninces as ac]rni-
ssihle umier rules from time to time for the following periods 
w.e.from the dates noted against each or until further: orders 
whichever is earlier. 

Si. 	i'iain e of 0 F  fi. c rs 
IJ 0.  

I. Shri R. Mocli, DCF(SFS) 

Period of officiating 

w..from2.3.94 to 1.6.94 

w.e.from 3.6.94 to 2.9494 

w.e.from 4.9.96. to 3.12.94 

& 	.e.from 5.12.94 to 4.3.95. 

Shri S.J. JOngs,DCF(SFS) 

	

	
w.e.from 18.3.94to 17.6.94 

w.e.from 19.6.94 to lfl.9.94 

w.e.frorn 20.9.94 tr 19.12.94 

& w.e.frn 21112.94 to 2fl.3.95. 

ShriR.IK. Dri,DCF(SFS) 

	

	w.e.frcii 10.3.94 to 17.6.94 

w.e.from 19.6.94 to 10.9.94 

w.e.from 20.9.94 to 19.12.)4 

& w.e.from 21.12,94 to 20.3.95. 

Sd/- G.P. Shukia, 
/ Secretary (mv. & Forsts) 

Govt. of lrun -'ch1 Pradesh 
Itaflagar. 

Memo.No.For. 410/E-2/81/ 	3 	- 	 Dtd. Itnarar, 
the 7 rch/95. 

Copy to :- 

 The Secretary to fl'hle Governr, 	.P,Itanaar. 

 The P.P.S. to Hon'hle Ciicf N.nister,t.P,Itanarar. 

 The P.S. 	to j-Tn'h1t 	fl.inistor 	(E&F,.P.Itanac!r. 

 The P.S. to Hn'b1e Dy. Minister (E & F), 	.°,it'r1rcar. 

 The Dy. Secretary to the govt. of In 	.t'!nistry of 
Environment 	FOrests,Dt-'t.t. of Efl.'. & ForEists and 
'ii1dlife,Paryavaran rhawan, COO Complex ,Ldi Por1 , 

Nw Dcdhj. 

• 

• 

, 
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6. 	Thr,  p.s. to Chief S"cretary, ..p,Itanar. 

7.. 	The cissi0fler (P & 	), 	
.p,Itanaar. 

(3. 	11 DUty CmmiSSioflerS/'-. 
DEpUty 

The Chief coriservatorof FoIestS 

711 Conservator of Forests, h.P. 

The MaflciiflcJ Director, hPFC Lti.,It8nagr for informatiofl. 

It11 Divisi)flal Fcre5t fjjCr, P.1nC1U11g Dy. Chief 

i1Uife Warc1en,t 

The DircCt.)r 	Ii 	
& P 1,11.jC R1t!. 	, Govt. of 

:t.P,Nhrriac 	'ith the request to publish in the offi- 

cial G?ZCLtC accor1ir1cJlY. 

The DirCtr of \CCOUOtS, G . 	of ,flahar1aC1u• 

15: 	T 	principal, .P.F. S&pO1, noing. 

The bLCfljU)iQYiSt Chimps- . 

The EX_Off1c10DjTt0n SFRI, ChimpU. 

1(3. 	The  officers coflCerfle ftr necessary action. 

j11 hrznche5 of this office. 

Personal file of 
officers cincerflet. 

Ten spare cpicS. 

-2- 

.frr 
1kc 

s cretary (Env. & F.-,reStS) 

7trUflaC3 - 
 Pradesh 

Itaflaqar. 

i-I ( 



/•, 	 . 	 .. 	S  
GOVERNMENT 'OF 'ARUNACHAL PRADESH  

S . 	 DEPARTMENT O1 ENVIPONME & ,FOPESTS 
TrANAGAR. 

,1 
/ 

The Governor Of zrucachal Padesh is pleased 
to appoint the following 8FS Off ies 'Of the Department of 
Ejvixonment & Forests, AruflcchEtl'  Praclesh to officiate on purely 
temporary basis as Duty ,onsërvator of Forests against the 
cadre post of IFS allotted to ArLU1z.chttl PraQesh in the scale of 
pay '• s. 3000-lOO-3500-125--4500/-- p.m plus other allowances. 
as admissible under rules. from time to time for the following 
periods w.e. from the dates noted against each or until further 
orders whichever..is,earlier. 

hi. 

 

	

Name of Officers " 	' 	Priod of officiaUng 
No.  

	

1. Shri R. MoW., DCF(SFS) 	w.e.fróm 6.3.95 to 5,6.95 & 
w.e.from 7.6.95 to 6.9.95. 

2.' Shri S.J. Joflc'sam,DCF(SFS) 

3. Shri R.K.eori, DcF(sFs) 

w,.e.from 22.3.95 to 21.6.954-
w.e.frcm 23.6.95 to 22.9.95. 

w.e.frci'n 22.3.95 to 21.6.95.c_- 
w.e.fran 23.6.95 to 22.9.95. 

sd/- G.P. Shukla, 
Secretary (Erv. & Forests) 

Arithal Pradesh 
.Itangar. 

Nemo.No,For. 410/E-2/81/373-1 73 	Dtu. Itanagar, 
th 

Copy to :- 

• 1. The. SecrotEry to H,,n 1 ble. Governor, A.P. Itanagar. 

The. P.P.S. to Hnb1e Chicf Ministcr,A.P,ItancJar. 

The P.S. to H.'n'ble Minister (E&F),i.P,Itanagar. 

4 	The' P.S. to Hori'ble Dy. Minister (E&F),.P,Itznagar. 

5.. The Dy. SEcrethry to the Govt. of India, Ministry of 
EnV. & Forests, Deptt. of Env. & FrestS ) . 
Paryavaran T3hawan, CGO Cple, Lodi Rcad, New Delhi. 

2 - 

•-•• 	•.-.• 	V 	 S___• 	St 	%.' 	 - 	 / 



UVEnNNENT OF R.1N - .c: - L FP7DFSI1 
DEPRlE;T OF E  

' 	 IT01"G'R. 

/ 	 OR D ER 

The Governor of 7'n:chl Pradesh is picased to 
appoint the following SFS Officers of the Deoartrpent of Envi-
ronment & Forests, ;nchal Pradesh to officiate on purely 
t1iporary basis as Dy. Conservator of Forests against the 
cadre post of IFS allotted to ;.runach1 Pr3desh in the scale 
of pay of Rs. 3000-100-3500-125_450y... P.M plus other allowances 
as adnissible under rules from time to time for the following 
periods w.e. from the datc.s noted acjinst each or until furthex 
orders whichever i& earlier. 

J N• of Officers : =: : :
t:o 

OiO::ci'ti:g 

Shri R. M: .*,DcF(SFS) 	 w-erf 8.9.95 to 7.12.95 

Shri S.J. Jongsanl,DcF(3F3) 	w.e.f.24..95 to 23.12.95 
Shri R.I(. DeOri,DCF(SFS) 	w.e.f. 24.9.95 to 23.12.95. 

sd,'- G.P. Shukla, 
Secretary (Env. & Forests 

Pradesh ::: Itarlagar. 

Mt .''.No.For.41O/E...2/3l/3; 	3 - f 	3 Dtc.Itanar, 14 rN)v/95. 
Copy, to :- 	 / 

The Scretary to Hontble Governor, 7.P.It - nqr. 
The P-P-S to Hori'ble Chief Ministsr,i.p.Itanpqr. 
The P.S. to Hon'ble Minister (E&F),h.P.Itangr. 
The P.S. t. Hon 1 ble Dy. Minister (E&F),.P.Itnagar. 
The P.S. to all Ministers/s.f,;:!/ Dy. Sr.. :ker of T.P. 
Itaagar/Nh'r1.gun. 
The Dy. Sr:ctary to the Govt. of I...' 	, Ministry of Ehv. & 
Forests, 	 0i Env. & Forests,F:.rv•varan hawafl,CGsJ Conplex, 
Lodi Road, New Delhi. 
The P.S t., Chief S. ci... 	, h.P, Itanacar. 
The ComrnissionerLP&.R) il'.. P.  Itanjar. 
jl1 Dy. Canmissioners/ 2dd1. Dy. C1iwissioners, I.P. 
Th e Chief Conservator of Irorests, Wildlife, I'Lnaçjar. 
1W Conservator of lorests, 20.P. 
Th E. M.: 	.. 	DiL..Ctor, Z.P.F.C. L..•:., I. 	. : 	for iOf9rnlatiuri. 
All Divisional Forest Officers, A.P. inc1udiu; Dy.. iiet 
Wildlife Iarden, N;.:..:.• 	i. 
The Dir€ctor of InfOrriiation & Pt1ic Rel.t1oBS,Govt. of ;.p.. 
Naharlgun with the reqcst to publish in the official 
Gazette accordingly. 
The Director of i1ccounts, Guvt. of ?.P. Nahariecjun. 
Th P..i.hci.pal, 	. P. Forest School, Roing. 
Thc E.- ..1fici.o Dircto, SFRI, thirpu. 

10. The officers concerned for necessary ection. 
ii1 branches of this office. 
Prcnrl file of officers concerned. 
T: 	copies. 

s .s. PTNIK ) CCF (P&D) 
for Secretary (Tnv.  

I 	
Irual Pradesh :: Ihanagar. 

a 
p 



GOVERNMENT OF ARUNC-J,L PRIWESH 
DEP1RThENT OF ENVIRONMENT & FORESTS / 

0 R D E R 
r 	

Ths Governor of runcha1 Praesh is pleased to appoint 
the following SFS officers of the Dcoo.rtmnt of Environment & 
Forests, Arunchaj. Praclegh to officiate on purely temporary basis 
as Dy. Conservator of Forests against the cadre post of IFS 
alloted to Aritnc.chal Padesh in the scale of pay of Rs. 3000-100--
3 500-125-4500/- P.M plus other allowances as anissible under 
rules from time to time for the following  periods w.e. from the 
dats noted against each or until further ordets whichever is 
earlier. 

(' 

Sl.No. 	Name of 
Officers 

	

1, 	S:r. R. 	DcF(SFS) 

	

2. 	&ri. S.J. Uongsajn,Dc 

iri R.K. Deori,D(SF5) 

Per.rju of of fic.cting 

w.e.from 9 .12.95to 0.3.96. 

w.e.frcrn 25.12.95 to 24.3.96. 

w.e. from 25.12.95 to 24.3.96. 

sd/- G.P. Shukia, 
S-cretary (Env. & Forests 
Aruchl Pra..esh : I-'nar:ar. 

Dtd. Itanaqar, 
the 12th Feb/96. Copy to :- 

The Srcretary to Hon'ble Governor, A.P. Ibanagar. 
The P-P-S to Hon'ble Chiaf MiniSter,A.p Itanagar. 
The P.S to HOn'ble Minister (E&F),A.p.Itanaoar .  
The P.S to I-Ion'hle Dy.l'linister (E&F),7.p.Itanaoar.  The P.S to all Ministers/Speaker/Dy Spk of r.p. Itaflacar/Nar1an 

The Dy. Secrctary to the Govt. of Iucj, Miflistryof Eni. & 
Forests,Dc.tt. of Env. & Forests, Paryavaran E3howan, 

CGO'Complex, Lodi Road,N, Dc:lhj. 

7, The P.S to Chief Sccretary,A.p.Itfla(ar.  
0. The Cnmjssjoner (P&AR),A.P.Ithnagar 
9. All Dy. 	mmlssjoners/Auó1 Dy. CT1missjoners J.P. 
lO.The chiJf Conservator of Forests,WjlQljfe,Itanagar.  11.A11 Conservator of Forests, A.P. 
12.The MaLaging Djrector,ip0 Ltd., Itanaçar for inforitation. 
13.1111 Djvjsjon1 Forest O±fiers,•p, inc1uujg Dy. Chief 

Wi1clife WarUen,Naharaaçn 
14.7h

. Director of Infojmatjon & PLj..c R(.JtjUflS,GQVt of ;,p. Nthar1agun with the request to publish in the official 
Gnzette eccordinyly, 

15 .7he.Djrector of ;ccount, Govt. of A.P. Na1tcrj,un 
16.The Principa1,I.p Forest School, Roing. 
17.7h Ex-officlo Directors SFRI,thirnpu. 
lO.The officers concerned for necessary action. 
19.2\l1 branches of this Office. 
20.Personal file of off icers concerned. 
21.Tcn spare copies. 

(P&D) 
cftry(Env. 1 &Foret 

pruncha1 Pzndcsh :Itanagar. 

S • •. • • 

Memo.No.For.4iO/E...2/81/ 4262-4362 



,1 

I 

GOJERNNjJjT OF 1JUHCJ1lT, PI1\DjJ 
DEPARThJ'1 OF LVIIjN.jj & FORE5IS 

ITAN;GAR. 

2.R_ 	E R 
cv 

The Governor of Arrjch&i Pr( -.Uesh is 	isQ to 	oit the fo1lwj 	
SFS Ofi.cers of the De;.tjiicnt of Environm ent & Forests, A ichi Prtdesh to oflicirte on L .urely tenlpornry basis s Dy. 	nsevaLcjr of Forests against the cadre post of 

IFS al1otti to irunch.l Pradesh in the Scale of jay of Rs. 3000-1oo3500_125....4500/_ 'P.M plus Other Qllo•jar1ces 	ac1iissj- 
ble under rules from time to time for the fol1o,ing periods 
w.e. from the dates noted acainst cch or until further orders 
w1chever is earljr. 

Si. 	Nam of 	
çj Period of officiajn Nd. 	Officers 

• ; 	' 	1.Shri R. Modi, DCF(SFS) 	w.e.f. 1.3.96 to 9.6.96 

2. Shri S.J. JCflCIS,DCF(SFS 	w.e.f. 26.3.96 to 25.6,96. 

hrjR,K.D'rj DCF(SFS) 	w.e.f. 26.3.96 to 25..6.96. 

Scl/- G.P, Shukia, 
Secretary (iv. & Forests 
1nchl Prtdesh: Iti1ar. 

Memo.No.For410/E2/Oi/ )•.- 	-, I - 	Dtd. Itanaqar, Copy to 	
the 3I1ay/96. The ..cretary to Hon 'hl Governor A.P.iFn(tar Th P.P. to Hofl'bl Chief 

31 	The E.3 to I-Ion'ble Minister 
The P.S to I-Ion 1 bi Dy. 
The P.S to all Mir±isters/Spktr/Dy S.ak 	of j,p, 

6, 	T.1-it Dy, Secreta 
Forests D 	

ry to the Govt. of Iiz.1 sMinisry of 	v. & 
,., tt. of Env. & Forests,pr;. vajc h- WaU,CGO CoiJ Lx, Loch Ro,N LI.I Deliu. 7. 	Th- P.s to thief 

0. 	The CccrIinissjor.r(p&iR) 	 P. I;o.j •  li 	'. C 	o mssr.rs/AddiDy Cmm1ss1oL€IsAp Th Chief C.nservator Of Forests,WiJ,ljf 	Itax1(,1r. All Conservator of Forests, A.P. 
Th 	

m(' Director,  APFC Ltd. , Itanar?r Lot infoti)n. 
AU Dvijonl Forest Office,p inclucunq Dy. Qif 
Wiljljfe .WardenJN-r1a(.LIn 
The.flirector of •IOf 1tin & Public R1 

IMJGt of .P. .Nhriun with th recluest to publish in the official Gazette accor-llnçjly. 
The Djr&ctor f AccQunts,ç',ov 	of 
The Princir.-1, h.P. Forest School, Roinq. 
The E'-offjcjo Director, SFfI,Chirnpu. 10. rj 	

Officerconcerfled fornecessary action 
All rarich€s Qf this office. 
Personi flic of officers Concerned. 

21, Ten Spare copiES. 

ly 

( s . S. PTN7, 1K ) CCF (P&) 
for Scretary (1v.r...ru1Lz1t & Forests 

: 

F 



7 	 GOVERNMENT OF ARUN1O•1AL prwE1 	/fl',- 

f 	 DEPAR1ENT OF ENVIRONMENT & FORESTS 
• 	 ITiNAGAR. 

: 	 ORDER 

The Gâvernor of Ar.Chl Prdsh is pleased to joint 
the following SFS officers of the Dcpar5Te.nt f En.Vi.rorrrierit & 
Fors5, zrunahal Pradesh to officiate on purely tiiporary basis 
s Dy. Conserator of Forests  a gainst the cpdre post of IFS all- 

ottd. to )runach?l Predesh in the scale of py of fl. 300-100-3.O0 
...425-4500/- p.m plus othcrllowances ps admissible under 

rules from time to time for the fo1io.ing periods w.e, from the 
dates noted aqpinst each or until further orders .'hicheve is 
earlier. 

• 	51. 	Name of 	 Period of officiating 
No. 	officers  

l.SbriR. tlodi,DCF(SFS) w.e.f. 11.6.6 to 10.9.96 

2. Shri S.J. Jorigsarn, 	w.e.f. 27.6.96 to 26.9.96 

• 	 .• 	
DCF(SFS) 

Shri R.K.Dori,DCF 	w..f. 27.6.96 to 26.9.96 

• 	(SF) 

• .• • 	 .. 	 . 	 Scl/- G.P.Shukla, 
• • 	 •,• 	 seci(=t•r.y (Env. & Forests ) 

rundnl Pradesh:: ItenaCjar. 

• 	Mo.No.For.4lO/E-2/Ol/ .) 30 - jO' Dtcl.Itanacjci•r, 

Copy to :— 	
. 	 1 	 the /OJuly/96. 

l. T 	SeCr:ttY to Inb)L Governor, A.P.Itarlacdr. 

The ?.P.S to Hon,J thic-:ffinistEr,A.P.ItauacJar. 
The P.S.to Hon'ble Ministr •(E&F),A.P.Itng.r. 
The P.S tO Hon t U.e Dy. Minister . (E&F),a.PItanacjar. 
The P.S to ill Ministrs/&eakar/Dy. Scer of 

• 	Itanaçjar/Namrlano 
The Dy. Srcretary to the Govt. of Iridi,MiflistrV of EnV. and 

• 	F0rests,Deptt. of EV. & Forest,Pcrv;varan E-yan,CGO 
• 	Ccnplex, Lcd! Rrd,New Delhi. 

The P.S to Cief Secrethryil.P.ItflacJar. 
• 	3. The  ccxnmIssIoricr (pR),1\.P.Itanaciar. 

9. hll  Dy. cjnrnissioners/Mdl. Dy. Commissioners, 
10 .me Chief Conservator of Forests,Wildlife, It1naqr. 	

0 

11.1\ll Conservator of Forests, T.P. 
12.The Mnqjng Dj. 	.Ijtd.,.tanacar for inforriation. 
13.11 Divisional Forest Officers, .P.includincj Dy.Chief 

Wildlife warden,NaharlacUfl. 
14.The Drector of Information & Phlic RelatioflS,GOVt. cf  T.P. 

4ia1Ut1 with the recuest to publish in the official Gaze - 

tte accord,iflglyb 
15,Tte Director Of accoUrltS,GOVt. of ;.P.Nahrl?Ufl. 
16:The PriflCiPalJZi.P.FOreSt School, oinçj. 
17.The 	_rifiLiO DiCtoL,SFRI,CiP.mPu. 	.• .... 

2O.The officei.s concerredfor necessary actiOn. 
l. all branches of this office. . . 

20.Personal file of officers concerned. 
21.Tfl sáre copltS. 	 . 

r '••• 	 • 	
• 	 (s .S .PAThA) C (4cD) 

• 	 . :, 	 for secretary (Eriv. & Forests ) 
)~nzchpl-pracsh:: Itanagr. 

Not  
A

0 	

/ : 

• 	
. 	 .:•. 	 A 	7 1 • /  

J: 



4- GOVERNMENT OF Ak{UUAC}1AL PRADESI I 	SPE POST! 
DEPARTMENT OF ENVIRONMENT & FORESTS 

ITANAGAR. 

No. FoR.400/E(A)_2/o2/vo1_It.t' 	Dtd.Ita, thMar/99 

To 
Shri A.S.N. Nurti, 

Under Secretary to 
Government of India, 
Ministry of Environment & Forests, 
Paryavaran Bhawan, 
CGO Complex, Lodhi Road, 
New-Delhi - 110 003. 

Sub:- IFS- Fixation of seniority of IFS officers 
appointed to the service under IFS(appolntment 
by promotion) Regulations, 1966- regard1ng 

Ref:- MOE&F's letter F.No.3201 2/1/93-IFS-I(Vol_II) 
dated- 4/06/98. 

Sir, 
Kindly refer to your letter cited above, 

inresponse to which detailed information on the subject 
was furnished to the Ministry by speed post vide this 
office letter No.For. 400/E(A)_2/03/Vol_I/27,210 dated- 
11/8/98. It is requested to finalise the fixation of 
seniority in respect of the officers of this State at 
the earliest. 

In this connection, a photo-copy of this office 
'I letter mentioned above along with its enclosures are 

oneagain sent herewith for "our ready reference. 

Ec10 	As stated above 

•..'::'H, 

Yours faithfully, 

( S R. Nehta ) 

Principal Chief Conservator of Forests 
& Principal 	ecretary(Lnvt 	& Forests) 

Arunacha]. Pradesh 	• Itanagar.  ;-•:• liemo 	i !o. L'oi' 	'uo/(,' )-/3/voi-j: 	1t 	. it. 	tI1nr/9 

Tot in orina1 

Cop" to 	:- 
1 . 	'l'lie 	Iri.ncjl)al 	Chief Con:ervator of i;'or'es+3 , 	1•1i;oraui 

for Lnlorrnatjon with refe.ren(:e to 1113 	1ettr 
No. A.23021/1/97- PCCF dated 1G/-/99. 

( 	s. il. 	Nc1 -t 	) 
• .Prjjic:i. 	; 3. 	(h1of 	onserv:jtor 	o:i'  

' - 'r' • 	1'ncji,:i1 	c r r. 	(nvt. 	. 	oi 'o3t;) 
tiad e:;h 	: : 	 it 	jr'jr' 

13 

LI 
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I 3/j 
GovERrrflr1T OF AR(JNACIIAL 'PRADE3 

DEPIUT1E1JrJi OF' ENVIRONJT & F0RE5 
I TJWAGAJ 

To 	
Dtd.ItaAU/9U 

Sh.rj A S. N.. Murti 
Under Secretary to the 
Govt, or India, 
Ministry of Environment & Forests, Parynvaran Bhawan, CGO Complex, 
Lodhj Road, 

New—De11]j - 11.0 003 

Sub:— IFS. Fixatjo) 'r-f selljority of IFS officers 
apDo1ntec to the service Under 

IFS(Appojntmont by P'omotion) Regu1a05 1966— 
Raf:. 	iflist 

dated 04/0
ry's 

 6/98 	
. letter 

 FNo 32012/1/93_IFS_I (Vol.I) 
* Sir - 

With reference to above the reqrp lnformtjOn ahoj the No. of 5 ior duty posts of Dy. Conservator of F'orests/Conservat of 
Forest5 & Chief Conservator of Forests created in the 

Department of EnVironnient Foret by the Govt. of Arunachal Pradoali durj 	the perjo between the year 1984 to 1996, the posts 
alread1r iflclt4ded in the Cadre strent1i of IFS and the State Forest Service posts COfltinuing to exist till 

date f.s £urnjs1Cd in the statement Onclosed herotii as desired for your nc.i actiou 

Enclo ; As above 

Yours £j 

.---- 
( 	Icrj.j 	) CcF'(Rjj) for Prin j 	Chj 	uonselvator of.or o t; ts & ecre, (Entrt & lorests) Arutiac1j Pradesj :: 



STATE!IE?JT SHOWING THE CREATION OF SENIOR DUy OTS. BY c0VEn1 
.1 2WNAc1 IAL PRADESH DURING TUE PF DBEE ThcYE Q 

/  - 

 

------- - - - - - - - - - - - - - - - -- - - - - 

 

- - - - - 

--- - - -- - - - - - - - 

Si. Usti,f Senior duty posts Authority No.& 	No.of 	No,. of posts ejnndedj.n State 
CEidre Pont ,

No. created by the Govt 0  of 	date of creation posts 	between. 1984-9&, byjthp..- 	corttjnUe to cncj 
Arunacha,]. Pradech during 	of the pOsts 	 Govl of'Ifldjfl'fldflUt)O. tui, de 0  the period between the 	

rity No. 	 " year 190'. to 1996 	
.- .•,;•__'' equivalent responsjbjijt1 	 -... 

and dutles.of a Cadre posts 
(DCF/CF/CCF). 

---------------------------- 
Field Director, Project 	

" Tiger, Namdapha 
 

(Rs.1100-1600/_ (pre-revised 	GOrt.''orrjerNO I No. Efloadredjdo Go1rot; 1986) i.e. reviz3ad pay soajo 	For.482/D_4/, 	 India, Ministry 1er..' of h. 3000-4500/...) (pre- 	20365-927 dated- 	\ 	sonnel, PG & Pentja! revised pay scale of 1996). 	27/06/66 	 \ (Deptt of pereomt& 
Training, vide  

\cation issued unddNo. 

dted 26/10/95. 
Conservator of Forests(cons.. 
ervation cell) 

0.1800..100....2000/_(pro_ro... 	GOVt.'a order No 0  I No. Encadred vide dóvio4 -  vised 1986) i.e. correspon.. 	For. L478/D...5/(pT)/ 	India, Ministryof..4 dine revised pay scale of 	1 6059-214 dated- 	sonnel, PG & Pensj;. Rs 0  4500-5700/... (pre-revjsed 15/05/37 
1996). 	 .Deptt •  of poraoflie1i 'ç 

Trajfljn) vide NOt1:tc 
cation innued Uflcèo'. 
1601 G/4/95—s(u).. :. 
dated 26/10/95 

DY. Conservator of Forests(IFj) 
(for Industry Cell) 	

1/ (I.1100_1600 (pre -revisodl986) G0Vt 0 'g order No. I No. Encodred vide Ct, o$ i.e. corresponding revised 	For.478/D_5/pt/ 	 India's, Minist of cale R1.3000_4500/...(pre_revjoed 16,159-214 dated- 
	Personnel, PG nc1r 

-199"  
,... ;1%:Gtion js3Ued  

1601 6/4/95/AIs ( 
dated 26/10/95k 

'.4.CF(for Dibang Logaing Divn,, 	Govt 0  's oider No • i 110. 
	- '. Rpin (now re-naiied as Waste- 

lAnds 	Dlvii 	 For.1 27/3-5/87/ 1 NO. ., Roing) 	Vol-1/33595_615 (k 3000.-4500) (pre-revjed) 	dated 21112180. 
5. Dc(forLlt,ggjflliDJ,fl 	

Govt 0  ' orthr No • I No. 	
--  Wa3feianda 3ev 0  Divn., Namsaj 	or 	

"" " 	 I No. 
(. 000450o) (pre-revisad) 	 r 

dated 21/12/08 •  
:6. DY. Co*servator of Forests 	 I  j 
,'. 	 r Protection f6rce) 	 Govt. oruer No WI rio. 	

No. --- 	 i 3000-4500/... Pro-revised 	
' 

) 	
v01-I/3354194 	-. 
dated 21/12/88. 

7.oneryator of Forests 	
Govt.'f escarc 	Sociaj Forestry, 	 order No. 1 No. Encadred vide Gf now re-named as Conservator 	For.127/i)...5/7/ 	

Indla Ministryor... Forests, Southern Arunaoh 	12741-95 dated- 	 flonne.L, PG & PeIs,ø circle, Deomali). - 	 20/04/69. 	
(DePtt.ofpers& 

(Rs. 45oa 5700/ (pro revls 	
cation issued u Ikir' 
16o16/'4/95*AIs(1)-  
dated 26/10/95 



• 	 -...-. 

/ 	 c3 J  
• 1 

1 	 -2- 

/ 	'-.•, 

: 	
:::: :6:::: 

6. DY. ConAW.VatOr of Fororito GoVt.'t3 order UoFor. 	I No. Enendreci vido Govt. o 
(for4 Aniri. Sociol Forestry 	1C/U-5/L3tf21918l 	 jndia, tttiistry of FcrAo- 

Division Anini 	 dated 14103106. 	 &mol, PG & PensionS (Dnptt, 

(Ps. 3000-4500) (pro-revised) 
under No. I6U16/6/9-AIS(1I) 
A dated 6/10/95. 

9, Chiel' Conservator of Forests GOVt.'O 6der No 1 For. I No. - -' 	 INo 

(aatelands DeV. 3F & Vig.), 206fD-5/9 1 /1973192 
Itanagar. 	 dated 19/07/94. 

(R. 5900_6700/_(pre-revieed). 

(1) A. Total senior duty posts 	(B) posts Eneadred by the (C)tate Cadre 

created from 1984-I99 	 Covt of India. 	 posts continue to 
exists till date. 

DCFs 	 6 Posts 	 3 Fonts 
(inc].tlTrig 	

3 Posts 

FjoLDirector 
Project ilger). 

CFo 	- - 2 posts 	 2 posts 	 - 

(,CF 	-- I post. 	 .1 No. 

- - 

( GP • .Thukla ) 
Principal Cb.tef Conservator of Forests & 

socratary(Envt, & Forests) 
Govt. of Arunnchal Praduth : :ITA, 

1.. 



WLSltWARJA 
tJ SECRETARY  

	

• .1 301:3/1/9- IFS - I 	 Ddted the 261 3anurry • 1995 

Dear S.r I 

The 	Mth\iry 	of invirnuit arid riestc, •is 	the 	Cadre 
Cent roll incj Authority for the Indian rorct;t 'CL.rvlt'o, wishes to 
cctc the concurrence of the Joint Cadre Aiithorjty (JCA) of the' 

AGMUT Joint Cadre,'in the maLter,of notl'onal allocation of 
p r on:o lion 	quo t a viic anc I et 	n 	t thc f u.i'c on t I I u or, I un S It 
namely, Arunichal PracIeh, Goa, Mizorain 	lUnlon 	orrStorios'.' 
Ae you 	arc 	3w/ire, 	;.ficr comln9 int.0 CA.iIoflC(i 	of 	Iho 	JCA 
d;j t ,  11) '1 	March, 1909 (Ic.. ii(t.cr at,aSn,nonLlot Si.atohood by the 
then UnIon, 	torrItorlc. Of Arunachbl Prii1oh, r.o,, and 	l4lzoram 
), 

 
no 	.olcct. 	llt;t.. 	contttluent iltwio,,I'or 	promotIon 

indian Forc' t Serv ice could be dra.n up fIh 	yors 1900 and 
oriward 	maInly f o r 'the real.on that the Ml ir.try w. not in 	a 

poltion 	t.o 	cnd 	the rcqtii,ioh to thc..'UPSC 	f o r 	w a n t 	of' 
'li'iIo,Aat1or, 	rc9arciln9 number of v'acaiiclertuv,illab'lt' orlikt'lyf.  
to b e.ziv all abl e 	S r each c cgi. t I tuen I unl :0 	the Jo Sn t 	Cadre 
for th'e perlod in quc..t Son, 

2 	Further, 	whfl e 	in 	the czie of IM5 ind IPS, 	the 	Jolnt 
Cadre 	Authority 	had 	it lre;idy c.onS d e recI, nd 	toJ 	a 	formal 
d.cclion 	re9arciing allocatin of promot\o 	vacancies to 	øach 

cori.tltucnt 	unit 	on 	notional 	ba.('ide 	JCA 	decision. 

contained 	in 	the 	t%nut 	of it 	mec'tira9.'dtod 	20th 	JUnO, 

1990,) 	the 	JCA 	could not formally take. 	ir,d 	decide 	the 

notiorl allocatioh of promotion quota v; 	nc'Sc s in respoct of 
Indian Forct Service. 	 ' 

3. 	A'. 	a 	ru1t c,( Lh I s '.iLuztic,n. ih'. Mliilttry havo 	boon 
r(ceivSn9 	iuimbar of reprccntatloiis %) hl front the the, SFS 

c f1ic'r 	o f the CxriStituriI. unitt of tliij 	olnt Ciidee its 	also 

(rem 	FS 	Of fSc... 	(:'iatnfl$ r 	 !'thSs Mii,Stry - for. 

cii an'tri o 	The posv 	oc ti 	.'1on Cstntii Ito for 

ctl,'i 11 	pt'rncitSiti' 	of. c'IS'j%,l'. 	ifldi' '.drin'ut 	from' 'State 

i'ot 	¶rvlc.c 	tO 	t'iC Ir.:an F Ot'Ct ,S.' 	l'Ce Itrld!r 	the. I F S 

(Appuliittu'.iit 	ti'j 	rr 	%,)r, 	li 

• 	 , 	': 

AT'I''7'r ") 

0 ,,f$  

.---- 	'T -- 

Ic I: 



, 	 ) 

0 	 - 	

. 

2: 

4, 	Si,cc 	forrn;l 	dcc l%on •1 . c;trd1119 bllCC1iLiijii of promotion qttoL 	vric;iricje. to ei.ch con.t tuct unit I n' -  1,10 t 	bi r,i lu r u d 	L ci h 	I k c.ii , : 	w • 	done I ill the. 	A S e u f 	I A S ;ir(j 1 P S 
ircreculite 	for ccii 	1i 	the nu'etr9of the 	Seloct ion lil 	thro.ucjh 	the 	Union PuI)flc Service 	COIuIdS5jOfl, 	w wouH 	1 1 ke 	to 	requ'.t you to (JiVe your 	ciriut1 	COflCU4rQ1co iiu'cd I tel y 	aMember of JCA I of the 	AGMIJI 	Jul it 	Czidro 

AuthorIty 	to 	the 	1) " OPO -Sals contolnecj i 1 i the 	end osed 	Notc whIch 	i. I1r11)uie 	(he iOmc,I.icii; (Illo L a V ,..I( 	1 . 1 	v 	isliwisq'.L 	t.ho 
(11111' 4 	CulI.1ti.iiii( 	uniti.. 	IIIC iiot 	oiil 	ilcriiioni 	S; on 	the 

;lIflc principi os 	:s 	were ezirl icr cci 	idc:,'eJ ;ii,d 'pprovod 	by the JCA for LAS and IPSO. 	You would kindly' appreciate that the 
State 	Forest Service Officers deServe th':l!d,jC shirc in 	the:. All Iridj a 	Services which needs tobc provdd to LIim without. further delay 	

: 	

0 

4. 	We 	;irc addresitj the communication ¶o the c,l.her Members of (lie JCA, (or for'rn;il concurrcñcc/c1cc,jj1,tI 

With •cards, 	
0 

Yours1 • 1  ' Sncercly, 	. 0• 

	

I 	 IIj 
(SAI<WI ItWA 	JHA) 

0 	
•• :•• 

' 	
. SI) i'i 	l • 	1<1 nyu 

Chlcf Sucretary 	 H 	
0 

•GovcrnIciIt of 	Arunsaha1 	1- uc.1 es11, 	 I 
Lt.iuiu. 	 I 

hrl F . Pahriuria  
Chief Secretary  
( rJvtIui'ICIIL. 	of 	1%j 1'.0a. 
gAji  zL796OOi 	 . ! 

.1 	
0•,• 

Shri, P.S. Bhzltni9ar, 	 . 	,•. 
• Chief Sccretiry 

Gnvnrnmc,it of Goi, 	 .. 	
•0•• 

• 	1iaii. 	 0•0• 

• Copy to : Shri V. Lak.hii Ratan, Joint SCIrctiJry, Deprtmcnt 

	

of 	1ersonnel 	and Training, I'urth t3lock, N e w Delhi. 

• 	 ': 	. 	
•,• 	 ;• 

( 	;uwAR 	311A) 	
0 

• 	 n. 	etary to t1cGcs'icni'iic:nt 	f lndi 

• 	 : 	H 	:. 

L 

• 	Sup 	''d"' (! 	?'"' 	 I 	 0 	 0 
0 	 •/j• • 	0 

 •:. • 	••. 	

• 	 1 	

0 • 	 0 

 C.i.; 
0 	

•' .:.' 	
0 

i • 	•. . 	: , 1. . ;,. 

	

/I 	•. 	

' 
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7. 

Ioto for the conzlldoraUon of the Joint Cadr Authority for the Cadre of Arunachul Pradorjh, Con, 	izorum end Unioii l'/rIcOricn. 

ACHUT Cadre of the Indit Foront1: Service comprisea 
the State of Arunachal Prodoah, Con, Hioam and the Union 
Torrftorjoa Of A & N ,ialanda, Dadra NnUar. Huve)1 & Havefl & 
Dunian and Diu. Formerly, the Cofli iuenet.nita of the ACHUT 
Cadre were Union Territories and for Promotipna of officers to 
IFS In accordance with the provisions conjnod in the IFS 
(Appointment by Promotion) Regulations, •j1966, a combined 
seniority list used to be prepared. Now wlthrhe formation of 
Stntj of Arunchal Pradeth end Mlzorarn and Coa, the 
expectation is that the State Forest Service Officera be]ongir 
to theac three stotog of the Joint AC1U Cadre will get 
promotion to Indian Forest Sorvico and be ponteci within the 
utnto, an in tto case of other State Cndre, . 

MInistry of lnvironmcnt & Forest' is oxani1nin proposalu to 
conajder promotion of StateForcjt OfElcors or thuo statoo  
noporotoly and the UT officers In one seniority list, as before 
for promotion from SF5 to IFS. To nch1avcthj.ii, the promotion 
quota for :.ch of . the three 	tnCon and. nfl 	the Union 
Terri tori 08. (A & •N Isi ends, Dadra & Nagar. Haval I and Dainan and 
DIu) in. tho AGMUT Joint Cadre he a to be ;Jorked out alld the 
vacarc1 on'in the promotion (luota for each:.in1t has to be 
decidod. 	 . 	 . 

So far an working out the Ipromot1n quota for the 
connttucnC uni 	of ACHUT Joint Cndru.j concerned. Incase of 
lAS and IPS Oici, the Mini otry eQ Home A 2 ol ra have adopted 
the principle that the prozotion quota in r *o uirod to be worko& 
out in proportlon with the senior dtt' • pooti 	in each' 
conhJtj.tuont unit, viz. Arunacha) Prad onh, ICoc, Mizorarn and 
U.T'. U.T'a taken an one unit." In flOtc1nn 	with the 
principles adoptød In cane of IA.S. 

andIiIXPS, Mlnietry of 
Environment & Forests also proposes to dotIr1no the promotion 
quota Incace of Indian Foroat Service as dot9iiod boiow :- 
3.2 	In the Joint AGMUT Cndte of the 

I FS , tlhQre are 61 rionior 
duty poate and with the addition of Contral lopUtot1on.Rorve, 

the total number, of senior duty posts works1 it to 73. 
Break up 	' • 	 Scnfor1i 	duty ponta 

A & N Islands Dadra Nonr Havoli 
and Duinar & DIu. 	 - 	 1q 
1\runucrfli lradeah 	I 	 'A7'7'rSTT') Coa 	 ,L 	f)' tllzornm  

Add CD 

t 	l!i 

Ad V auccr_l 

	

2 	 SI/ t ' . i;'e,:!'' '!-' •' 	... 
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1I( 	pt o'o 	loll ( IU(jt.,I 	 i h( 	 A(.litiI 	c ;itIr. u 	ih• 	• 
T. 	 I 	1 0 2 I 	V ci - 	• 	Fl a ( C  ( t (I ; i ( C 	w : ' h 	r u V 	. S u i i . 	c ci I I t ;.i i i d 	In :; 	

( 	I 	' c r 	I In (: I I. ) 	 R u 1 c 	• 	1 9 	ti • 	• t. 	• 	I I % ( 	I I u Ili I., t I . 	c ( 	Ct I •  C. ( , ( I• I p 	( d 	I) y 	p 0 i •  ' HI (1 L 	() r 	n 	;ii y 	t ••i t t' 	c ,• 	j t .  o tip 	o.f 	!; t ;i t ( S 	 1 tIu I • •Ilty 	I Sii'. 	(Ce,d 	33 	1. /i 	pc . i 	 (( 	II(• 	c.sIrt•. 	• .1rci•iiIh.. '!I I Wt.ii 	'POrOiinciU 	of 	the 	; 1 v.'1;1)1e 	:'i 	 i1lIlCJIi').t 	•l h(' 	• (,i;.t 	jc'jt 	510 9 111 COLS of 	.tie Ctdre 	hu 	wOIi•. •_;L.Ot:l 	(o1.1ow: 

A 	P. 	U 	. 1 	i i i (I •'. • 	I) 	(1 r ; 	11 ••j ii 	I • 	I I :i v (•' 1 1 	• : ( , • 	. . ' : • 	• 	• • I 	% • 
• •iiid 	 .' 	(ti. 	• 	 .• 	

().ç:t, 	.. 	.. 	. ; •' 	.•.;• , 
A:'nic Ii; 1 	•F'.r;acJ,e.I,. 	 I 	 . 	, 	. 	v 	" 

Go.i 	
; 	

1)2 	• 	, ., 	 . . 	 . 	
•?rj. 	.,. 	: 	• 	 • 

M 	•' 0 l •  Zi iii 	• 	 . 	 .p 	 • 	. & . 	. 	. . 

	

• 	•••-I-!•H. 	 • I oi. 	i 	 7' 	. 
I 

lii 	tltc 	Joint 	AGMUI Cidre of ilu o 	1r  • 	 vc bccn promoted 	o IF 	.tiid 	I 	J,I.od tIiL 	n of Ai ii chal 	Pradc.h and Goa t  Lhcrc h. bee,) 	;:e•: 	ut S1iztior,.• r It romot ion 	quota. 	In c,i;c of ArllI,:Rh;4i r r icLi''.Ii,, 	•1tint. 	11 0V1Ii1.•,b1(' 	po;L, 	l2f1jc 	LOfl(I PftIflntCd 	lii (.1.(•of .. atj.:iSpi,t 2 	pot, 	4 officers stood p,omc,tecI 	II rcp('c.L 	of. 	Ui :,iid 	MS2oram, 	there 	Iiii 	becn 'nider 	t1 i;a%lcn 	of.. 
1)IuIIlOt tiI% quota by 3 ;zr,U 4 'pc:t.'. re•.II'1 I Ivol Y.(:iii'urci 	• 	'. 

	

l• • 	I•' 

	

. 	:j • 	rn - UP, in the Jo',nt AliUI Cadre!o(\ the 11:.C, 	zJç)ci5n.% 24Prclnotion-quotn 	posts avail4- bIe. 39 	o(fVce' I  

	

d, 	11:fI•om'C. I1'.. IaLc 1oreL, 	9 is ,.vscc have so f;,r bc'ii .proiiotIj to IFS (' pot:SUScn, •i.' (in 	.1.1. 	t')fl'Jj • 	as oficern llrolI(,t.1.(I 	(( o 	I I1 	'.etIncIIL, 

	

¶.grnent • there has been underj•s*t fl 	•5, 	s. 

	

I 	 . 5. 	In 	order to work om vacant ic. in 	I;

, 

 of lhó 4 	eOrnc'flt.. of t he Jo In.t 	AGMUI 	Cadre • ii i. uect. ;ir 	jt! 	red I . (i• ih'it e 	I hr proiiicit,c ou(jcar 	on 	Lho (Our CoIs.(jtuOis 'ui1t 	for 	J. 0 	:a 

	

on of the Joint Czidrc Aut hor t y. i. now 	ol c I ed. 	h i,.i I r y of Home Aff.Sr 	have indIcated th;tt 'in 	 '( IM,a,id: IP 	the J(f of AGMU1 	cadrc has decided to.riotioriall.y dc - allocate; all the a S ;ib e pr otno tee I AZ and I PS 0(1 c 	;nnoiq t the I our 	incii I. c of the Cdrc, 	conSderjn o the potltlo,, at 0i'i20,I2.i8 (. 	Iri order t o ens. 0 ic 	that v ac anc i e S 111 t. h 	p romo I. I or, qu D ta I. ha t w ou 1(1 a I.  i c' 5 I  I. C, arc 	available to ti.• 	O(Mccrt,o( MSoram 	zin(l 	Ui (1) ffl P I I 	.1 	 IIIO 	(0 r 	p i (st C) t 	••' 	1 0 	I. h r 	II 	. I I (I 	Ii I 	Ci 	i I 

	

'Hi' iiiii .11 	')I) 	UI 	LIIc 	(lid I 	IIIIL 	I Ii'" g 	W 	t'jIril:Iit •. 	Iiavc• 	iiol dli C ills I r d 	. r o iii 	I S o ii 	pa 	I 	ii 	I he 	. I 	I 	(ipu I I, 1(1(1 	I ci 	t h c• 	11(1 inhe I' I 	' I'll I U I 	il U I y 	I I) 	I , • 	1 hr 	i' i n ino I I. r 	n f ( 	r 	', 	1 	I' v 	y  (IIi( 	ran 	Sc't 	out 	of 	the 	te 	I'If.(iy'.PJv5lH) 	wSl 	lit' 
'III I QrVi 11 y all oc a I. ed to c it lc s 111 :oi am or UL 'e 'me iii . • 

A (1 i 	C C,n Ut 	C ut C 	of ( lic 	1 C A I (H 	?,s 1 1 01 , I 	OIl 	0 1 	I he 
1 able prontotce o f f iccrt vI lfl In I h 	 of MSOrani and U . 	. 	i 	nec a S v ed • the lii n I t. r y of 1 iiv Ii onirtdti t 	 e 	wIll Spilt i a I c 	act Son for prornot ion of SF. Of I jc - e v s.  Sri the c tidre 	undcr thc IF S 	App05nt,nrit by promol iors'flc.qi,1;;.011 	lI 	coi,ui tatiGn t In 	c.oir 	I tip en t 	Un it . of 	the C .scii C . 	J 	 . 
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C01STITuET U11 I 	— 	WISE 

Pl0MOTC 	OFF 1CiR 	i 	1IIC 1 NUI.A.N. 	F0I1ISi UIVICE 

•S.to, 	Nmc Ycr 	of latc:ofD a t c of 	SuperanfltiSo 
iflotment birth 

AI.UMACIIAL 	PRADIIl -. 

: 
1 

 
G.,S,,-Th,3pl 	iy1 

Rh 
1969 13.01 .37 31 .03.1995' -  

 R..P. 	Neog 
1969 
1969 

0.07.: 30.06,2007 

1. S.N. 	Kalita 1969 
01.09.42. 	! 
01.03,46 	I 

31.03,2000 
5. 
61. 

K. 	H;smchoorn 1969 01 .O'1.45 	1 
79.02.2004 
31.03.2003 

 
U.S. 	flaniw1 
P.K, 	Scn 

1979 10.o(.4g 	I 30,06.2006 
 

. 
1. 	Miliang 

1979 01.07.42 31.03.2000 

 L.R. 	P3it 
11.03.50 31.03.2008 

 M, 	moom 
22.Ou.53 :31.00.2011 

 A.K. 	Chattcr.ce 1980 
29.0,1 
26.05.49 

31.05,200) 
31.05.2007 

GOA 

 
 

P.V. 	SDvant 
J.F, 	Rang1 

1969 25.07.47 31.07.2000 

11. R.A. 	Maza1kjr 
1969 
1980 

26.03.37 
77.05.39, 

28.0,1995._ 

35. Halk 18.06.49..;• 
31.05.1997 
30.06.2008 

U 	T•. 	 1LAI 

t(. 
17, 

3.A. 	Mz 	hcvc,  1969 13.06.40: 30.06,1990 A.), SSnh 	. 1979 04.0150,.. . 30.04,2000 

19. 
Khan 

fl.M. 
' 1979 15.12.51 31.12.2009 ' Moitrzi 

.i .U(.1999 

• 	. 
• 	

. 

( •:is:V.°' 	I 

• 	 4i_.;wl. 	 0 

'I 

0 	
F 
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GuvLRl:iI E1ii Or :PU iJt..Cl1)'J.i iIDES1 
DEP2JkThLJT CE LNVI1.0NI1iLT & 3Ji:LSTS 

fl;.Ni.U7R. 

DtU. l 
Dt. c/ S. 

TO, 	
). 

'mci. ciii Cosrvat0 of ForeStS 

(WildlifEE) 
r.;'' ch 1 	ItnExci-r. 

7Ji. C:3EVat0r of ForeStS, 
ui:v ch:.1 p-Iesh. 

• 	 3. 	11 D1' 	1 Forest Officers,. 
ru flChl 

The Fie1:1 rirctOr, 
Pro1eCt Tir,N°. 

The I?riflC1Pi ,.P. FOtOSt School, 

Roing 

Sub:- 	Iin Forest Service (Fixation of cdrc brenth) 

	

txth Aflie 	rit 1ecjUlt10flS 1995. 

EncloSe, please find herewith a Xerox 
COD? of the 

& P 
Govt. of IridL, inistrY f P 	

onflel, P.G 	erAsiotis 

(DeI,arth%eflt of psoflflel & TrairIlr1) , N' u1hi 
'S Lj. L.LJ.0 

tion issued uner Nu. 160i6/4/95l15(1U 	
Ut. 26.30. 95  

on the above u1ijCt foL your infoimati0fl. 

	

s 	
. 

R..DI 	d(11) 

	

for 	.ttCl 	I 	conSr7at 	of Forests 

yt:ch: 1 	 : pradesh  

to op  
File NO. 128/6 (r -2/85/. 

.. . .. • 0 

d1ri 
J7 

/ 

S. 
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(PUP.LISHED IN THE GAZETTE OF INDIA PART II. SECTT.ON 

Government. of India 
Ministry of Personnel, P,.G. & Pensions 
(1)erar tment. of Personr€l. & T rat ning) 

N EA W Dc .1 I) i • t. he 	/ (0 /9 .c 
H_OTIFICATIcLt1 

No..................In exercise of the powers conferred by 
sub-section (1). of Section 3 of the All. India Services Act., 1.95.1. 
(61 of i5i ) read with sub-rule (2) of Ru] e 4 of the Indian Forest. 
Sc3rvi.ce (Cadre) Rules, 1966, the Central. Government., i.n 
conul.tation w i t h the Government. of Arunachal. Pradesh, Goa and 
Miorarn hereby makes the following rog,,l,a t.i,ons ru r thor t:,o a1ntt;.1 
the 	Indian 	Forest. Service (Fixation 	of 	Cadre 	Strength) 
Regulations, 1966, namely:- 

(1) 	These 	regimiations may 	he 	ca.1.led 	Indian 	Forest. 
Service 	(Fixation 	of 	Cadre 	Strength) Sixth 
Amendment Regulations, 	1995. 

(2) 	They 	shall come into force on the date 	of their 
puhi.icaltion in 	the Official 	Gaett.e. 

In the Schedu1 	to the Indian Forest. 	Service (Fixation 
of 	Cadre Strengt.h) RegulatIons, 	1966, 	for the heading 	"Arunachal. 

• 	Pradesh - Goa- Mjzoram-(jnjon 	Territ.ories" 	a n d 	entries occur rin) 
theret.inder, 	the fo].lowing shall he substItuted namely 	

;- 

- JH I UN I E11E1LIQaJJi' 

1. 	Senior Pos.t 	under 	the Government.s of 
Arunachal. Pradesh_GoaTMjoram_unjon Territories. 95 

,Pot.s 

 

uoder 	the Governrnt. oLArunc.bl 

Principal Chief Conervat.or:,of 	Foret.s. 	- 
, 

•• 

.L Chief Conservator of Forests (Deelopment.)  

Chief Conservator of 	Fotes.ts..(Wi1,dljfe, 	Was t.elands .1 & Vigilance) 

Conservator 	f 	Forests. ,(Territoriel) 
[Central, 	Western,..Eastern& Sout.hern]  

Conservator of 	Forests .(P]nninçj& Development) I'.. 

Conservator of Forests (Con 	rvtipn-Nod 	Officer)  
• 	Deput.y Conservator of 	Forest 	(Territorial) to 

• (Dibarmcj, 	1.ohit., 	Along, 	Namsai, 	Pasighat., 	Nampong, 
. 

Bandardeva, 	Deomai.j, 	Heapoij, 	E)omdilaJ 

Deputy Cons,ervat:.'or 	of 	Forests 	(Hoadqc.iart.ers) I 

Deputy Conservator of 	Forest.s 	(Wi.ldijf(3) 	S. 

t:. 	Ccn 	rv 	for 

	

of 	1r0 	t 	(1 h'I.i 	,t' 1, fm It% ) .1 

S. 
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IXL 	 / 

OF.THL PCCF,LS1J1IIS 	 2121 

1 	 •.. 2. - 

	

I .' tI'I;i.,V,,r,g 	Of Irr,IA 	(World 	i i'I 

F 	Iii j 	1 

holluty flonrj 	t()I Or  
u 	

F o 	t  Ervoy) 

Deputy Con$orv,t.or of Fort 
 

Dpu t.y 	'flrvI:.r of Ior,t, 	(orI  Pi&rinincj) 

DOPU ly OflOIW)I' of 

 

F o r o st. & Fi1d Di r(,,r Projoo 	l'i.cjo r, N\rid.ipt 

i'u 	 r 	Fc, 	 - t..  

	

* 	
$4 

• 	 - 

4 

t)eputy C 0 n s crvtor of Fort 	
2 (pt,i ly Cot -iro r- vt.()r of 	 ((:he ) 	 . .DpUt.y Con 	r-v,,, to r 	or. 1 	(Workjn P1n) 	
.11 

	

Dptiy C, onrvtoi .  ,of Enret. 	(rort:, l:.o) 	.1., 
0O( ViRu Of r()r1- 

 
vAt or 

 A. 

Fk 

	

rJU1!CJ:LtQ 	
.. 

Chj-f 	or lott, 	
I h.if c 	s'I'v.cr. of Forc, (Ocvc1op,jnt & 

	 is Ofl 	rvpI tM' of FOl'e t 	(T rn itori t1) 	
3 

[Nor thrri, Sou tlit rn & 
 

Conr v tt' 	
& Chi of W.Ud .I.I 	Wrtt 	

I Dript'ity Cons Iv t;c> 	of 
lc 	 Fo o t 	(br ml tonjj 

) 	
0 

o.1 IfljJç$ , Chrnpj 6.K,r( 
Cpu t.y ConOrv; (or 

f OflpIIl..y 
of (rr(,j 

 

	

F or o t:. 	(Woi-kj 	P.1 	
2, 'oi,t 	

Oior\l.II,ur. ol' I((l:, 	(IJ 	1 ru In 

• 	tri.ily C.oI-\/;,t)1.. of 	Fc'k:. 	
•Vy 

n 
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Si.lvici,it.ure) \) 

( 

1.9 

& N 

.1 Princi.pi 	Chief Conservator 	of 	Forests 1 

(:hjpf C:onser-vt.o 	of 	Forest. 	& Chief 	Wi idlife Warden J 

• Conservat.o -  of 	Forres t.s 	Terr-jtorj) 
[Northern & Southern Ci.rclesj 

Conservat.op- •of Fo'ests (Research & Development) I 
Conservator 	of . 	orests 	(Development. & (,.It.i.l iat.jon) .1. 
Conservator of 	Foret.s 	(Wi.i(j]if) I. 

Deputy Conservator of Forest.s (Territorial) 7 • fDigii.pur, 	Mayahundr 	Mi.ddlr 	Andariian, 	rat.ang, . 
• 	 •: South Andaman, 	Litt,.1.e Andaman, 	Nlcobar 	Islands] 

Deputy Conservator of Forest,s (Depot) 	
. I 

Deput.y Conservator of Foresl 	(Biosphere Reserve) 1. 

Deputy Conservator of Forest.s (Mill) 	 . 

•'. 	. Deput.y Conservator of. Forests 	(Siivicui.t.ure) 

•. 

I 
•: Deputy Conservator of Forests (Working Plan) 2 : 

Deputy Conservator of 	Forest.s 	(Forest. Uti.l.isati.on) I 
Deput.y Conservat,cjr of Forests (Headquarterc) .1. 

Deputy Conservator of Fores t• (Wiidllf) .1. 

23 

-- P.l.t.1 

Conservator of 	Forests &. 'Chlef 1 W)ldllfe Warden 

Deputy Conservator of, For 	ts•(Terrjtorjal) [Dadra I &Nagar Haveli] 	 • s 

f)eput.y Conservat.or of 	Forests 	(Wildijfe) [Dadra & Naçjar Havelj] 
. 	I 

Deputy Conservator of Fo res tsUiamn 
& Di. tj .1 

4 

Cnncrv,t:.oi of Fort. & Chief Wildljfp P4.rri 

Dcpt.it.y 	 of Fort.s (Rural.) 

n 

WWI - 
 

::: 



1)epI t.y Conservator of For et 	(l,Jihn) 
	 i 	•1 

I)rpIJ t.y Cor.or\,at.Or of Forests ( isrirve Fnros t ) 

otji.ac.r J]e pondi.chr rv cQ'L'r riiii'nt. 

[ieput.y Conservt.or of Forests & Chief Wildlife Warden 

P,st.s 	 Lkshlj,.ithninistratiQfl 

Deputy Conservator of Forest. & Chief Wildl.ire 	Warden 1 

4 

Posts under 	the Cbn.jj.-arh rdnijaist.tJon 

Deputy Conservator of 	Forest,s & Chief Wildlife Warden 

.1. 

T0TL 95 

Central Deput.at.ion Reserve @ 20% of 	Item .1. above 19 

Posts to he filled by promotion in arcordance with 
Rule B of 	the Indian Forest. service 	(Recrul t.ment.) 
Rules, 	1966, 	@ 33 1/3% of 	Items 1 and 2 .ahove 3R 

Posts 	to he filled by direct. 	recruitment; 	(1+2*3) 	. 76 
ftt2)- .3 

Deputal;i.on Reserve @ 25% of 	J. tom 1 above 23 

:,• 	I.eve Reserve, 	Training Reserve & Junior Post. 
@ 20% of 	Item 	1. above 	 .. 1.9 

• 	 Direct. Recruitment Posts 118 
PromOtion posts 38 

Total Aut.horised Strength 156 

(Madhkimitn D. 	Mit ra) 
Desk Officer 

JL: 	Prior 	to 	't,hei.s sue 	of 	this 	noti 1' i ca t-.1. o n 	the total 
u thor i s'id 	s t.reng t:.h 	of 	the 	0r&inanha1.- Pid , hGo.-MizoruntIn.i on 

1 '-'r ri tori os 	Cadre 	ws 	10 0. 

'±t2: 	The 	Principal. 	ReguJ.at.i.ons 	Nero 	not.i.f iod 	vide 	Not.i,f inati on 
No. 	6/1/66 	- 	IS(tV), 	dated 31 J0..1966 	as G,511 	No.1072 in 	the 
I nrh an 	Forest. Service 	(Fi,xa ti no of 	(adre 	Strength) 	Regulati nn, 

Iia 	hppr' 	arnpiird 	vi do 	Nc ti f :Vat.i.nri 	ni ,pn 	l - 	low 

?'e 	( 

1 	) 	 / 	G 	)) 	piJ-i• 

. 	- — 	) L  

2 

• 
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(To BE PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA) 

F.NO.32012/1/93-IFS-.I 
Government of India 
Ministry of Environment and Forests 

Paryavaran Bhavan, 
• 	 CGO Complex,Lodhi. Rd., 

New Delhi •- 110003. 

Dated the 26th September, p1996 

NOTIFICATION 	 - 

In. exercie of the powers, conferred by sub-rule (1) of 	.: 

rule,8 of -:.thek Indian Forest Service (Recruitment) Rules, 1966' 
read with sub-regulation (1) of regulation 9 of the Indian.. 

• Forest Service (Appointment by Promotion) Regulations, 1966, 
the President is pleased to appoint' with immediate effect the. 
underrnentjoned' twenty officers of the State Forest Service of 
Arunachal. Pradesh, Mizoram and ,, .Andaman & 'Nicobar 
Administration, 	:constjtutent 	units 	of 	the 	Arunachal. 	'. . •''. 
Pradesh-Goa-Mjzoram and Union Territories(AGtlt]T) cadre ) to the 
Indian Forest Service against the existing vacancies and to 
allocate them to the AGMUT cadre of the Indian..Forest Service 
under sub-rule (1) of rule 5 of the Indian Forest 'Service 

() 	(Cadre) Rules, 1966:-. 	.. ,.,. 	 .. 	 , 

	

, 	
.\ '' 	.• 	, 	 , 	

* 	•' 	. 	. 4 
S.No.. 	Name.of.the officer 	 Date of birth'. 
--------------- ---- ----------------------------- ---------- - - - J.  

	

1 1 	 2 

Arunachal Pradeah 

S/Shri 

	

01 	B Modi 	 01 03 1947 

	

02 	.J. Jongsorn 	• ., 	 03.01.1955 	, ' 	• 

	

03 	R.K. Deori 	• 	• 	 01.03.1959 

	

04 	S. Thirunavukarasu 	 04.02.1954 	. 
• 	 . 	 ' 	 • 

Mizoram 

S/Shrj 

	

01 	R. Rozika 	 01.04.1939 

	

02 	B. Suanzalang 	 31.03.1955 

	

03 	P. Liankhama 	 01.03.1949 

	

04 	Laithangijana Murray 	 ' 	16.04.1959 

	

05 	Liankima Lailung 	 10.11.1961 

	

06 	Vanlalsawma 	 01.03.1959 

	

07 	f1mingdailova Colney 	 -'--- 01.05.1959 
/çQJ 

• 	 7. 
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Andanan & Nicobar Adminitrationz 
	 I 	

•' ) 

S/Shri 	 . 

01 	J.P. Misra 	 05.07.1954 	 .; 
02 	Randhir Singh 	 17.11.1938 
03 	M.P. Singh 	 08.12.1945 
04 	B P. Singh 	 01 04 1947 
05 	S.C. Mukhopadhyay 	 26 10 1950 
06 	Anutosh Guha 	 30.01 1949 
07 	George Jacob 	 14 12 1952 
08 	V. Chandrapandian 	 25.03.1953  
09 	Jitendra Kuinar 	 27.10.1960 

------------- ---- 

	

1 	 4 

4 	
(R Sanehwal) 

1 Under Secretary to the Govt of India 3 t! 

To 	 4 	
4 	1 

• 	The Manager, 	 S 	
1 

Government of India Press, 
Fardiabad (Haryana) (with a copy of Hindi Version). 

I.  

Distribution' 	. . 	 ..,, 

	

- 	1-. 

1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar. 4 H 

•2. The Chief Secretary, Govt. of Mizoram, Aizcwl. 
The Chief Secretary, Govt. of Andarnan & Nicobar Islands, ...... 
Port &lair. 
The Principal Chief Conservator of Forests, Arunachal 	•' 

• 	Pradesh, Itanagar with spare•copiesfor the officers ............... 
concerned. 	 - 

S. The Principal ChiefConaervator of Forests, Mizoram, ............... 
Aizwal with the spare copies for the officers concerned..: 

6 The Principal Chief Conservator of Forests, Andaman & 
Nicobar Islands, Port Blair with the spare copies for 1he 	

4 

officers concerned. 
The Accountant General, Arunachal. Pradesh, Itanagar 
The Accountant General, Mizoram, Aizl 

9.. The Accountant General, Andarnan Nicobar Islands, Port  
Blair. 	S 	 . 	

;. 	
.  

10. The Secretary, Union Public Service Commission, Dholpur 
House, Shahjahan, Road, kqew Delhi. 	 . 
Guard File.  

• , 	 ) 

I:. 
'4 



tA'fr 

3 	iFS - j 
GovernDJ.1, 	of 111(11 a 

j llirii.iry of Eny'j ronment a n d For 

Pai'yav,i';,i 	
.WI)) 

locH, Road, New Dqlhj. 
- 1 1 0 003 

Dated the 26t11 JI..II)C. 2000 

L 

ORDER 

The 	Veai 	ot 
cef.s 	Iorno 	wi 	the 

al 1 otinI 	ar,(l 	Seniority 
Prhc'I),1 of 	the 	foil OWitIy radp.l, lerrj tories 	(AGlIUT) 	3oit 	C'dre 	of 	the were 	promoted 	from 	the 

flo, 	Mir; 	- 	Union Indj 	Forest 	Service 
Servj('p 	with 	e1fec 
indicafe.(J 

	

S(.a 	Fort~ 	Servjp 

	

fro,fl 	(lie 	(Jaes 

who 
H, 	Ibp 	Indja,i 	Fotp 

	

against 	each the 	provjsj 	of 	Rule 
is 	required 	to 	be 

apid 	vid.c 	not 	I1IC.dijt) 
deier,iii,iecg 	in 	terms 

:1 Serv ice 	(Regul al ion 	of 
3(2(r) 	atl(.f 	4 	(4) 

Seniority) 	Ru] es, 

of 
of 	Ilie 	lnchi,,, 	Forest 

I cases:- 968 	app] icabi e. 	in 	their 

: 1  

S,No, 	Name 
t)ate 	of 

(S/5111-j) 0 
(lot if icat ion 	Ho. 
&  

• 1 ----------------------------------------------------- irs 

:1 
R. 	MO(li 
(01.03,47) 25.09,95 

.-.--..-- 

F. N(1 	3 ) 0 1 2 	'9.3 	1  /J 1  
3'.J..J0ni9s,n 

6.09.9 5 
di , 	26.09.95 

• 	(03.o. 5.) (lU 	- 
03, 

25,09q5 (01.03,5) , 
 - 	 do 	- 

S.ThirunavUJ(.tjStJ 
(04.02.54) 10.10,96 

do 	- 
S - Cho vidltury 
(01.0.1,40) 

1.7. 12.97 

11.12,97 

8. 	M 
01, 	R.Ro7jk; 

(01 . 04 	.39 • 	
. 	 ) 

26,09.96 
F . Ho.3201?/1/9311.51 

02. 	(3.Iat17al.mfl 
26.09.95 

d i . 26 , 9, q 6 'I (31,o 3. 55) - 	 do 	- 
P. Li ar , khanr 
(0 1. .03, 49) 

 26,09 	95 - 	do 
04, 	ta1 lIan]j,tu, 

Murray 
76.r)g,, 

do 
(16.04,59) 

05. 	Li anik ima 	La ii i.y 
10 (.11. .61) 

 26.09.95 
- 	 (Jo • 06, 	•Vat)1],1. 

( 0 1 	0.3 ., 59) 26.09,95 do 	- 
7. 	i ngda 	 ov :26 . (19, 96 

• 	do 	
- 



• 	 •' 	 •- 

q'i. • .rr - 

C. 	Andaman 	& 	tflcobar C. 
Admth istra 	0tI, 

Date 	of No 	lica 	o i 

S.No. Name 	& 	DOB 
appt.. 	to & 	Date 

(S/Shri) IFS  

F.No.32012193_1FJ1 

 J.P. 	Misra 26.09.96 
l t. . 	26.09. 96 

 

(05.07.4) 
Randhir 	Stigh 26.09.96 -  do 

(17,11.38) 
26,09.96 - 	do 

 M.P. 	Singh 

 

(0 B . 1 2 . 4 5) 
B.P. 	Sinyh 26.09.6 - 	do 	- 

(01 .04 .47) 
26.09.96 -  do 	- 

 S.C.MUkhoPadhYaY 
• (26,10.50) 

26.09.96 -  do 	- 
 AnutoSh 	Guha 

(30.01 .49) 
Jacob 26,09.96 -  do 

 George 

 

(14.12.52) 
V.Chandratiatldiahl 26.09.96 - 	do 

(25.03.53) 
26 	09.96  

 .1 	tendra 	l<umat 
(2? .10,60) 

11.1.().96     P .M . B it 
 

a I. t 
- 

 . N o . 3 / 0 1,2 / t / 93- ii S F 
10 . d 	 .96 t. 	Ii 	.1,0 

(03,06.50) 
(12.12.96 F,No,32U12/1,/93.FSt 

11. S.K.Mitta dl.. 	02.12.96 
(23.11.47) 

2, 	
None of these officers has officiRh.I iii sen 

	 for ior posts  

the purpose 	of 	rule 	2(y) 	
rea.I with ,'ule '3(2)(c) 	of 	the 	I F S 

(Regulation 	
of SenioritY Rul(s) 1968 priOr to the ir 

	appoifltmt 

on promotion 	
to the Indian Foresi Service iii accot dance wtIi the 

provisions of. Rule 9 of the IFS (cadre) Rules, 1966. 

3. 	AccordinglY, 	
in terms of the proviSioflS of indian Forest 

except 

Service.(ReYUtbon 	of 	eniori'tY) Rules, 1968 all of them  

Shri S. 	ChowdhurY 	whose 	name 	appears 	a(. 	.t1o.'3 	under 	the 
'Ta 

Arunachal pradesh segment. are placed below Slit I (lyilyanY 
	m, IFS 

(1992) who has been continuouslY drawin 
	 m g the senior tie scale 

RR  
for IFS prior to (lie dale of their 

appoiVltHlEt' to IFS on 

promotion 	and 	their 	year of allotment, will he 1992. 	Slit i 	S. 

Chowdhury 	
will be placed below Shri Santosh Kutnar, IFS (RRt199) 

• who has beti 	cot'). lnIoI'lY drawitly the senior 	jnn scale fer 	IFS 

be lore the 	dale 	of appoittlnteflt of Shi'i S,. 	t:howdhurY to IFS 	oO 

proIl101iOfl and hii 	year of ? I llut.11)111. will 	he 1991. 

	

1 •••'' 	- 

I 

4' 



• 	 .• 	 _ 

4 	• 

4. 	
SOp,• a t e 	

wfl I lol Jo of the aboy 	qfficers 
inthe Jojr[Gj) 	(cI,• 

Distribution
t e c to r 

Chjei 

Secret,.y, ArI.jrichiai 
Prade 

I tan,gr,f, 	
• 	

aj 'o' 	r. 

• 	
PCcF 	

ArIJiachiaj 	

ISlI(Ic 

lair,  
. 	

CF, (oa, PaiJ 

	

4. 	
Secretary, UpS

ShaIij1, 
Roach, New Dell, I * 

. 	
, 	rtst1a,J It atlacja r/p 

	

6, 	Deputy 	

Ger,e,.aj 	
&NIS1ajç 	

Port 13Jj, 



, 
(1 	

I •f3 7 	----. 

I 

The Sccrctaiy 
Environment & forests 
MinisLy of Environment & Forest. 
Government of India 
Patyavaran Bhawar 
CGO Complex, Lodhi Road 
NcwDeJjij-1jQ 003 

(Through the P.C.C.F., Dcpartrneat of Env. & Forests, 
Govt. of Arunachal Pradesh, Itanagar— 79 1 111) 

!!neIt of 	iZY Of  
dtd. 26/0612000. 

In referring to my year of allotment in the IFS cadre fixed vide Govi imen of 

india's order no. cited above, I would like to inforni you Chat I was of 19Th -0 
bacij oU iaLe 

Forest Service Officer and confirmed to the post of ACF (SFS) with ef1ct from 0i.0L85 vide 

Government of Arunachal Pradesh memo NO.FQR 6ofJ2(A)/g5ipt_Jp77797 dtd. 22.01 .7 
(copy cnclosed). I was in [Etc zone of consideration and eligible for selection and zip'ninie 
to iFS cadre by promotion v.e.f. 1986 onwards on completion of 8(eighl) years (i.e. 6 yc; 2 years training period which j g  counfeci towar(js scrvicc) ConkÜluoLIS sci-vkc a ICF and thca 
DCF (State Cadre) under Regulation- 5 of the IFS (Appoliltmczlt by Promotion) Jcguiatiwi )  1966. I was also OjTjciajiljg in the senior duty IFS cadre post since 1993 vjde Cjol, 

I -lent of Arunachal Pradesh order 

never objected to my officiating appointment to IFS cadre by the State Govt. s'hich pcars to 
be tacit approval of the Government of India (copy enclosed). 

But unfortunately, SclecliollCommittee Meeting/.Dpc was not hcld ir ycr 
together for which! had been deprived from induction into the IFS calrc in thne. i1i D1C a 
held duming 1996 alley a lapse of 9 (nine) years for inductiofl of SFS oflicer to 

th cadre. But yearwisc panel 	t cligibte candidates for appeinEfliezIt into the LF cadre 
VacancieS anpears to have not been lollotvcd/niaj:l:d Had yeai -wise peni bce3; e.r;d a. 
[lie tiiiie of DPC my year of allotment would have been much earlier. than 1992. 
situation was with the Janunu & Kashinjr 81--8 oiIiccrs who had been appointed to he IFS idc 
but Government of India had settled the icsuc by fixing their year of altotmett. reL&

-osjectii1 due dates and years 	'vcnuncIit ('fincTia order dd. 28.02.97 (copy eIc1&sd). 

'1 	 •, 

jj 
0 

Sub: 

Ref: 

Sir, 

4. 



51, 
//2i1 

Government of india also askcd Govr cnt of Arunachal pj-ade:jll t ftns a 
list 

0 

Senior vacant duty pOSt cieatcd since 1984 fc. 	:deration of fLxing senioui,' 1111 ,,J year 
of allotment in the IFS cadre with retrospective due d; 	on the line of order issued in respect 
of Jammu & Kaslunir IFS cadre officers vide memo dtd. 04.06.98 and accordingly Govcrnhient 

of Arunachal Pradesh has furnished detailed statement shbwing the creation of senior dut.y post 

by Government of Arunachal Pradesh during the period between the year 194 to 1996 vide 
memo No. FOR 400/E(A) —2/83fVol.JJ27210 dtd. 11.08.98 (copy enclosed) 

Inspite of that my year of allotment has been placed- below Shri N. Tarn (JR.-
1992) which is nothing but injustice and total denial of my legitimate seniority. 

I would therefore, request you kindly to review my year of allotment in the IFS 

cadre vith retrospective effect considering the facts as highlighted above. 

Yours faithfully, 

/ 
(S. J. Jongsam )IFS 

Dy. Conservator of Forests (FU)  
O/o Pzincipal Chief Conservator of Forests 

Itanagar- 791 111 Arunachal Pradesli 

Copy to:- 

Advance copy to the Secretary of Government of India, Ministry of Environment 
& Forests, Paiyavaraji Bhawan, CGO Complex, Lodhi Road, New Delhi - 
110 003 for favour of his kind information. 

The Inspector General of Forests, Governtncjt of India, Ministry of Envftonment 
& Forests, Paiyavaran Bliawan, CGO Complex, Lod.hi Road, Now Dcliii 
110 003 for favour of his kind information and necessary action. 

The Chief Secretary, Govt. of Arunachal Pradesh,Itan agar fur iiIc,naiiu please. 

The Principal Secretary (Env. & Forests), Govt. of Arunac.hai Pra(!esh.icanagar 
for favour of his infonnation and necessary actio 	lease. 

Personal Copy. 

J. Jongsam )IFS 
Dy. Conservator of Forests (FU) 

O/o Principal Chief Conservator of Forests 
Itanegar- 791 111 Arunachal Pradesh 

( 

ttfri to 	true Capy 

Ito 

AO 

•0 

4 
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GOVERNMENT OF AflUNACHL PRbEH 
S  • . 

3 	 OFFICE OF THE DIVISIONAL 	FOREST OFFICER 	. , . 
r 

. 	. FOREST UTILIstTION 	 TANAGAR ' 	. 	. 

. 	.: 0 ..f?f2 OOO/fO(5O Datod Itncg, 	 F 
oh/29:Po. 

• To, 	 . 	 : 	•. 	, 	
: 	• 

Trio tocbotary 	to the Guvt, 	? India, 	 4 Mint8try of Enviroruricnt & 	Forests, 
Paryavarari E3hawan, 	CtO 	C3mp1ox 	 ' 

. Lo d 	Road, 	 • 

( 	Through tho PCCF, 	Govt. of ,  fP 
- 

Sub ;— Year o f 

H 	.. t 2.1  . 
Re? 	;— 	 fly 	rqJro 	tation dccl. 	01f)13700O 	qrtdin 

approprt0 yoar.of 	11otrncnt in XS (iG1Ui 
cadre and 	th e  Principal SOCY D 	(L 	10vt 0  
of 	A.PL, 	1tqfJ&93r 1 S 	flo 
iol — If 24546 	dtd, 24-082000 0 

 

In roforing to my 	reprosontotio n 	nd tho Principal Secretary 	(rw. & 	rorots).. 	(vt 4  H 

	

o 	Arunac.h Pradch, 	Itanag! 	lotte; 	a 	mentiird abo'e 	I 	ould,11  
lika to requt you kinc)y 	to look i.nto th0 	ttç enil arranga to rovit my year of allotment in 	th 	flS Wj th rotrospoctivo art 

1  
In this 	conrictLn, 	it 	is 	rita 	agn that the PPC for inductjthi of SFS orris to thcthG :IFS cadre haS hold durLng 1996 Which LI&S a?t 	fl 	gap 	oi long 9 years 	from tho proc.odLng 	OPCG 	)r 	cth to cQ j  that 

1, OVcn ye3rwiso pztnol_ oligibl0 C 	dUt3 	Per ,  appojnt 	into th0 IFSc&dr a agajnstth 
appar3 to have not bczm Pollowod/maLntaLflod, 	-d paniol boon prepared at tho time of OPC my Y€; 	of 	llctiuit would have been mucharlj 	than 192 	to the as Stated above, 	I boorno ....... jun].or 	to 	nany 	 ih 	c 

	

affect my Sovic0 caricr adveL'soly 	'nd iny 	rutu avenue i 	also totally blocked. 

. 	. 
I l.uld 	 requo8t you kindly 	to tk n ocossary 	jctj an  on th o  rnatto 	so that justice i 	giv 	r; to me at an 	early 	dat )  

Yu 	rhrull 

( SJ 	Jonsam ) IN 	DCF Q/o 	th 	Principal 	Chi of 	Csiato 	oj • 	yt 	Gcn;t 	c' 	R0P. 	tqar 
VOL 
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/ 
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C006Y to 
/ 7 	 1. The A4rCtOr Gnfra1 QI Fo.t:e.ts 	vrnmont 1 	) 	 oi India, Ministry c Invirnmnt & 'orests, 

aryavar'!n Bhawan, 030 	 Lhi Rcai, 
/1 	 New jelhi- 110 003 1  for fwovx og hi kin4 

ti in1ortitation and neceary actior p1.re 

A/i. 	2. Shri 	flawt, 1LS, .jirector  
•1 	 Governmt of India, ministry of .nviron:nent 

& ForeSts Q  'aryavarn haan 030 conpIax, 
Lodhi (wad, New elhi-10 003 for favour. of 
kind information and flec*3ary acY: kn 

tT 	/NOT iNSUREr) 	Ii3 
' 53 n4 rz 	 tfo 
Amount ottamps affixed ; 	ks./_/ P. C 
t; 	................. • 
Reccvcd a,Rcgistere__. ................... 	..• 	''' )  r 	 ., .L. 	. -.. 	 r)th Stuni 
Addre ed to 	 (C, 

rIzn  

.Jtg?r11,re 01 RCC:'Ing Oj)?1cr 

:T T1/NOT INSURED 	T 

AmounL of Stam)s affixed 	Its., - •p 

.................?'' 

	1ir 
Kccewcd a fl.cgstçrcd'............

Tt'3 
t 	

.. 	 Dc Stani Addressed tq........ 	 (*/ 
/ 

• 	1 (J 

oqic 

( t1 

e 

To 

The Principi• 	Lor Cons orvator 
of 	rct 	Itanagcr 

Rocoivod lottor NI1 9FU/7/2000/ 
105-0 . i k:~4~ . 06 02.,2010O 

ó7 



No. lBOl4/7/95_U:sj I 	 'L.i 
 Govcriunciit of India 	 . 

Ministiy of Envilt)ntnclrt and Forests 	(' 

l'niyavarnn lihavari, C.G.O. Complex;  
l.orlIsj Rond, New I)clI,i - I IO(ni3. C 	 C. 
0ffl-d the 27ih Februar y  

To 	 l997. 
- 	

ç. . lice Chief Secretary, 
GovLofjtucunu & Kashcnjr, 
Sriitagar. 

 

e. Sub: 	Indian Forest Scrvice — J & K Ciidre — Revision of seniorit y or ofTicers 	 • t 	): appointed on the basis of 1995 Select List. 

Sir, 

I run directed to say that S/Shri V.P. Modi and 27 other State Forest Service 
Officers of your State were appointed to thc Indian Fotest Service (IFS) of J & K Cadre by 
promotion vide this Ministry's Notificatioct No. I70 l3/07/95.4FSll dated 129.95. au the 28 
officers were bssignedl991 as ticcir Yeaj 0fAlIoti,in in tennis of the provisions of rule 3(2) 
(a) and 3 (2) (c) of the IFS (Rcgulalion.ofseiljority) Rules, 1968 vide this Ministry's Order No. 18014/7/95-IFS.II Di. 30.10.95. 1 

" Reprcsentations have been tcccjycd from the officcrs conccr - J that if the 
Select List had been prepared annually, as envisaged in Ilte IFS (Appointment by Promotion) 
Rcgulations, 1966, they would have been appointed to IFS earlier and consequently they 
would have got higher Year of Allotment than 1991 and higher seniority position than 
assigned now. 

The Goverfunent of Jamniu & Kslct,,jr also recocni,icndcd the relaxation of 
Rules/Regulatious in order to assign higher Year of Allotment and seniority to the officers 
concerned, because the Select List of 1995 front wich the above said 28 officers were 
appointed was prepared afler a gap of about 20 yeats. 

...... ......11c matter has been considered Carefully. It is felt that undue hardship has 
• 

been caused to these oflicers due to delays in the Conduct of Cadre Reviews amid holding of 

Selection Committee meetings. If the Selection Cornniittee Illectings were held annually, these officers 
 would have been appointed to IFS niucir earlier and would have got higher 

Years of Allotment and seniority. 

In view of the undue hardship caused to the oflicers concerned, the Central 
Govermunent, in exercise of the powers conferred by rule 3 of the All India Service5 (Condito5 of Service - Residuary Ma(ters) Rules, 1960, us a ONE TIME measure is pleased to assign deemed dates of appoilctmecit to the service as shown in Colutwi 1" and 
determination of Year of Ailotriment as shown in Colon,,, "4" of the table below, Accordingly, 

 the deemed date of appointment of these officers have been worked out on the basis of 
deemed, cadre rcview, inclusion of their imnmucs fjo ill  the year 1980 oii'ards which is calculated ott the basis of vacancies in l)romnotion Iltiulic at thc nppropt into Periods, ruin then 
applyicig time provisiomis of rule 3 of time IFS (Rcgiilatii,pi of Seniomicv) Rutc. 1968. on the 
basis of their deemed dates of nppointiiic,it to the IFS For ncsigniii g  Year of Atloiiiirii nrid hi er-sc senior icy. (Slat cmi con Is A and 13 i mini kim unit as to how the 	cc wer , iii i erich alld  the notices of olIieem, who would be accoamcc,,odutcd a;ai,i each 

vacancy  arc cicciosed kv uhfommatjoci 

I -- 
J 	 I 

A 
	 'I 

-. 

•1, t 



Is' 

40. 

SLNo, Naijie Deeliled date of Rev iscd Yciir of 
Appoiiitrne g it (3 i Allotment based 

2 
Dcc. of Oic yen:) on Col. (3) 

.3 4 

S/Sun 
I. V.P. Moth 
2.. H.A. Kawoosa 31.12.80 1976 
3. 13 .. Slianna 	' 31.12.83 1978 
4., SlIaniazNaqns1bjj -do- 1978 

 Y.S.Narsinglija . 	-d i>. 1978 
•  S.S. Bali -do- 	. 1978 

 A.R. Wadoo -do- 1978 
 . V .K. Zadoo 	 •, -do- 

-do- 
1.978 

- ChanderMohan 	 " 
1978 

-" . .. 10, ShafatMunj -di>- 1978  
. -do- 1978 

 ShamjnlMolid Khan ° 1978 
 Peettslisira1unedQuj -31.12.86 1982 
 Subliasli Chadet' Shanna 31.12,88 1984 

._iPraicasl Su 3 1.12.89 	• 1985 
 Nari ndersingh 

- 	
. . -do- 1985. 

• 	-  UpinderPaclmda 31.12.90 1986 
18,' Abdul Qayoozn Khan -do.. 	. 1986 

 Molid. Shaflq Kban 
-do-. 1986 

 Maim Raj Singh -do- 1986 
 LaIiKUInarSIU,Jma -do- 1986 
 Manzoot Ahincd 	. -do- 1986 
 MukerjcctSIn)a -do- 1986 
 

. 	
.. Arun Kwnar -do- 1986 _____ 25, Asgar1nayat 	 : -do- 1986 

 A.R. Latoo -do- 1986 
' M.A. Ilakak -do- 1986 

- :.. .  
. 	 .. 

NissaruncdJ1akc 31.12,92 1988 
31.12.92 1988 

. 

NOTE :The revisiollpresenUy coves oy those otFicers 
who have been 

IFS of .1& KCødre on the basis of 1995 Select List. actuly appointed to 

6. 
For puoses of inter-sc.sculoty 

., 

they s1iI be plced below the direct reciuits of the COrrcspoijjng Year of Allotment in the same order. 

- 
Yours f'aithfuU)', 

Sd/-A.S,NMui ti 
tz Under Sccfclwy to the Govt. of India, 

- 
Copyto: 

Their case Departillent of Personnel & 'lnin, No. F. No. 14014I32196—AJS..1 North Block, New DelhI (AI5-1 Section). rcfcis. 
hit 

Copyalso  

Guard File. 

'I 



UMP/E (ARUNAcHAL 1'RADESH I 
; J 

BEFORE THE CENTRAL ADMIWISTRATIVE TRIBUNAL 

GUWJNATI 	 - 

( GAUHATI BENCH ) 

O.A. No. 478/2001 

IN THE MATTER OF : 

O.A. No, 478/2001 

Sri S.J. Jongsam 

.... APPLICANT 

- Versus - 

Union of India & Others 

..... RESPONDENTS 

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No.2 

H 

(1) 

which has 

Tribunal 

A copy of 

Arunach al 

That a copy of the Original Application 

been filed before the Central Administrative 

and has been registered as O.A. No. 478/2001. 

the same has been served upon to the State of 

Pradesh being Respondent No. 2. 
11 

(2) 	 That the Respondent has perused the 

application and has understood the meaning thereof. 

This deponent has been authorised to verify the written 

statement and being conversant with the facts and 

circumstances of the case this deponent is competent to 

verify the written statement. 

. , .2. . . 



.
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That all the averments and submissions 

made in the Original Application (hereinafter referred 

to as the "application") are denied by the answering 

Respondent save and except what has been specifically 

admitted herein and what appears from the record of 

the Case. 

That as regards the statements made in 

paragraph 1 (1) of the application, the deponent states 

that the applicant, namely Sri S.J. iongsam, State Forest 

Service Officer has been inducted to IFS Cadre w.e,f. 

26.9.96 by the Govt of India, Ministry of E nvironment & 

Forests, New Delhi's F.No.32012/1/93/IFS-I dated 26.9.96 

and year of allotment in favour of the applicant has been 

assigned as 1992 vide Govt of India, Ministry of 

Environment & Forests' order No. 32012/1/93/IFS-I dated 

26.9.2000. The cadre strength of IFS of AUT was 

reviewed last during the year 1995 vide Govt of India's 

notification No. 160 16/4/95A1S(II)-A dated 26. 10.95 

and the selection committee meeting was held on 

26.3.96. It may be stated that the representation of 

the applicant as referred in the application has been 

forwarded to the Govt of India (MOe & Es), New Delhi 

time to time. 

Copies of the notification dated 

26.9.96, order dated 26/29.6.2000 

and notification dated 26.10.95 

are annexed herewith and marked as 

Annexure-A, B and C respectively. 

III •II 
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That as regards the statements made 

in paragraphs I (ii), 2, 3 and 4.1 of the application, 

the deponent states that same are matters of record 

and the deponent does not admit anything which are 

contrary to and inconsistent with the same. 

That as regards the statements made in 

paragraph 4.2 of the application, the deponent states 

that after completion of 2 years training course, the 

applicant was appointed in the service as ACF w.e.f. 

1.4.81 in the State Forest Service and was confirmed 

in the post of ACF w,e,f. 1.1.85. 

That as regards the statements made 

in paragraph 4,3 of the application, the deponent states 

that it was not the fact that the applicant was appointed 

to Senior State Cadre post of Deputy Conservator of 

Forests from 1987 to 1993. In fact for administrative 

reasons and as a general arrangement by the Government 

the applicant as )t 	ACF (sFs) was allowed to hold the 
chrge of various divisions time to time from 1984. 

He was promoted to the next higher post of DCF (SF5) 

w,e.f, 1.8,87 vide Govt's order N6.For.15/EA-2/85/ 

• 

	

	38,832-912 dated 22.12.88. However, it is a fact that 

the applicant was appointed to officiate on purely 

• 	temporary basis as Deputy Conservator of Forests against 

• 	the cadre post of IFS allotted to this State time to 

time for a period of 3 (three)-months w.e,f. 16.9.93 

with one day break in each spell till he was appointed 

• to IFS cadre on regular basis w.e,f, 26.9.96 by the 

MOE & F, Govt of India. 



19 

H 

:- 4 -: 

A copy of the order dated 22.12.88 

is annexed herewith and marked as 

nexure—D. 

That as regard the statements made in 

paragraph 4.4 of the application, the deponent states 

that allotted cadre post of IFS for this State was 

27 as per cadre strength notified by the Govt of India, 

Ministry of Personnel & Training Administrative Reforms 

and Public Grievances and Pension vide notification 

No. 16016/3/84—AIS(IV)—A\dated $/$/Ø 26.3.85 till 

26.10.95, i.e. till next triennial review of cadre 

strength and not 28.10.95 as contented. 

A copy of the notification dated 

26.3.85 is annexed herewit and 

marked as Annexure—E. 

That as regard the statements made in 

paragraph 4.5,of the application, the deponent has 

no comment as it concerns to Govt of India (Ministry 

of Environment & Forests), New Delhi, the cadre 

controlling authority of IFS officers of AGMUT cadre. 

That as regard the statements made in 

paragraph 4.6 and 4.7 of the application, the deponent 

states that same are matters of record and the deponent 

does not admit anything which are contrary to and 

inconsistent with, the same and the deponent has fully 

stqted in this regard in paragraph 8 of this written 

stqtement. 



- 	5 	-: 

That as regard the statements made in 

paragraph 4.8 and 4.9 of the application the deponent 

states that same are matters of record and the deponent 

does not admit anything which are contrary to and 

inconsistent with the same and states that the applicant 

was confirmed in the post of ACI (SFS) w.e.f. 	1.1.85 

and came into zone of consideration for promotion to 

IFS w.e.f. 1.4.87 and his name was first recommended 

by the State Government to the Govt of India, MOE & F, 

New Delhi for his induction to IFS cadre during the 

year 1987 vide Govt's letter NO.FOR.400/E-2/83/378-79 

dated 25.9,87 and thereafter from time to time alongwith 

other eligible officers. 

A copy of the Govt letter dated 

25.9.87 is annexed herewith and 

marked as Ajinexure—F. 

That as regard the statements made in 

paragraph 	4.10 of the application, the deponent 

has no comments as it concerns to the Ga' t of India, 

Ministry of Environment & Forests, New Delhi. 

That as regard the statements made in 

paragraph 4.11 of the application, the deponent states 

that same are matters of record and the deponent does 

not admit anything which are contrary to and inconsistent 

with the same and states that the cadre review 	was 

done during the year 1995 and cadre strength in 

respect of Arunachal Pradesh was raised from 27 to 34 

vide Govt of India's notification No. 16016/4/95/AIS- 

Il—A dated 26. 10,95. 
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That as regard the statements made 

in paragraph 4.12, 4.13 & 4.14 of the application, the 

deponent states that same are matters of record and 

the deponent does not admit anything which are contrary 

to and inconsistent with the same, 

That as regard the statements made in 

paragraph 4.15 of the application, the deponent states 

that the representations dated 7.8.2000 and 6.2.2001 of 

the applicant were duly forwarded to the Govt of India, 

MOE & F New Delhi by the State Government, 

Copies of the forwarding letter 

dated 24.8.2000 and 28.2.2001 are 

annexed herewith and marked as 

Annexures - G and H respectively, 

That as regard the statements made in 

pararaphs 4.16, 4.17 1, 4.18 (1 9  2, 3 9, 4 & 5) and 4.19 

of the application the deponent states that same are 

matters of record and the deponent does not admit 

anything which are contrary to and inconsistent with 

the same and the dâponent has fully stated in this 

regard in paragraph 11 of this written statement. 

That as regard the statements made in 

paragraph 4.20 of the application, the deponent states 

that same are matters of record and the deponent does not 

admit anything which are contrary to and inconsistent 

II 
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with the same and states that the deponent has fully 

stated in this regard in paragraph 7 of this written 

statement. 

That as regard the statements made in 

paragraph 4.21 of the application; the deponent states 

that posting of SF3 officers (of the rank of ACF/DCF) 

to hold the charge of Forest Division is a normal 

arrangement followed by the State Govt as and when 

administrative exigencies warrant so, and hence the 

applicant was also posted to hold the charges of 

Forest Divisions from time to time as and when required. 

He also attended various courses/training as and when 

deputed. 

That as regard the statements made in 

paragraphs 4.22. 4.23. 4.24 and 4.25 of the application, 

the deponent states that same are matters of r ecord 

and the deponent does not admit anything which are 

contrary to and inconsistent with the same. 

That s regard the statements made 

in paragraphs 5 (a), (b), (c), (d), (e), (f), (g), 

(h), (i)and (j) of the application, the deponent has 

no comments as it concerns to Govt of India, Ministry 

of Environment and Forests, New Delhi. 

That as regard the statements made in 

paragraphs 6, 7 and 8 of the application, the deponent 

states that the applicant is not entitled to any relief 

whatsoever. The applicant is not entitled to have 
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promotion to IFS with retrospective benefit from the 

year 1987/1988 with the year of allotment as. 1983/1984 

restoring his seniority with aliretrospective service 

benefit. 

That as regard the statements made in 

paragraphs 9 and 10 of the application, the deponent 

states that same are matters of record and the deponent 

does not admit anything which are contrary to and 

inconsistent with the same,. 

That in any view of the facts and 

circumstances of the case and provisions of rules/law, 

the applicant is not entitled to any relief as prayed 

for and the application is liable to be dismissed. 

In the premises, it is praye•d that 

Your Lordships would be pleased to 
jr 

	

	

hear the parties, peruse the records 

and after hearing the parties and 

perusing the records shall further be 

pleased to dismiss the application 

with cost and/or pass such other 

order/,rders as Your Lordships may 

deem fit and proper, 

•..Verificat1on,,, 	9 
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V E R IF I C'A I I ON 

11 

I, S-h ri 'OjqIqaLI 
son ofJJ 	j},ico,cLL /J jtit aged about 	years, 

presently residing at Itanagar in the district of 

Papumparo, ArUflaChal Pradesh and presently serving 

as1akJt cfrut 	 in the Department 

of E nvironment & Forests, Govt of Arunachal Pradesh, 

Itanagar do.h•ereby verify that I have been authorised 

to swear this verification. 

The statements made in paragraphs 

are true to my knowledge and 

belief, those made in paragraph4a 1 7, c3, ff  egjc1/c5 
being matters of record are true to my information 

derived therefrom and the rest are my hurrthle submission 

before this Hon'ble Tribunal. I have not suppressed 

any material information in this case. 

And I sign this verification on this 

the31dayof April2002 at Guwahati. 

M'SIGNA° 	

fiA LI 
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E PUBLISHED IN PMT I SECTION II OF THE GAZETTEOE' INDIA) 

.E,NO.32012/1/93-I'S-.i 
Government of India 
Ministry of Environment and Forests 

Paryavaran Bliavan, 
CGO Complex,Lodhj Rd., 
New Delhi - 110003 

• Dated the 26th September, 1996 

OTI FICATION 

In., e;ercie of the powers coiferrd by sub-rule 1) of 
rule 8 of j,the,Iridian Forest Service (Recruitment) Rules, 1966 
read with sub-regulation (1) of regulation 9 of the Indian 
.Forest Service (Appointment by Promotion) Regulations, 1966, 
the President is pleased to appoint with immediate effect the. 
undermentioned twenty officers of the State Forest Service of 
Arunachal Pradesh, Mizorarn and ,Andarnan & Nicobar 
Administration, COfl8tjtutent units of the Arunachal 
Pradesh..Goa-Mjzoram and Union Terrjtorjes(AGMU'f) cadre ) to the 
Indian Forest Service against the existing vacancies arid to 
allocate them to the AGMUT cadre of the Indjaru Forest Service 
under sub-rule (1) of rule 5 of the Indian Forest Service 
(Cadre) Rules, 1966- 

.- ------------------------------------ 

S.No. 	Name. of the officer 	 Date of birth 
IL 

2 	 3. 

Arunachal Pradezih: 

S/Shrj. 

01 	R. Modj 	 : 	 01.03.1947 
02 	.J. Jongsorn 	.. 	 03.01.1955 03 	R.K. Deori 	 01.03.1959 04 	S. Thirunavukaraw 	 04.02.1954 

Mizoram: 

S / S hr I 

01 	R. Rozjka 	 . 1.04.1939 02 	B. Suanzalang 	 31.03.1955 03 	P. Liankhama 	 01.03.1949 04 	Laithanyljana Murray 	 l6.U4.l959 
05 	Liankima L.ilung 	 10.11.1961 00 	Varilalwuia 	 • 	 U L .03.1959 
07 	Ilminydailova Colney 	 , 	•- 	01.05. L959 
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- , 2 

ndtnar & NicobAr dinitrtion 

S/Shri 

01 J.P. 	Micra 05.07.1954 

02 Randhir Singh 17.11.1930 

03 M.P. 	Singh 00.12.1945 

04 B.P.'Singh 	
f 	

I 01.04.19'7 

05 S.C. 	Uk1topa6hyay 26.10.1950 

06 Anutoah Guha 30.01.1949 

07 George Jacob 14.12.1952 

08 V. Chandrapandian 25.03.1953 

09 Jitenda Kuinar 27.10.1960 

1.  

(} 
I 

'J C1 ••  (R. 	Sanehwal) 
rr Under Secretary to the Gov t. 	of 	India t  

jul .. 	 .t•. 

10 
 

I 

The Manager, 
 

Government of India Press, 
FardiahadUh3 	(with a copy of Mmdi Version).'" 

istribution: 	 T' 
The Chief Secretary, Govt. of Arunachal Pradesh, Itangar. 
The Chief Secretary, Govt. of Mjzorarn, Aizcu.l. 
The Chief Secretary, Govt. of tndarnan & Nicobar Islands, 

Port B-lair. 
4• t 	 Principal Chief Conservator of Forests, 	runacha1 

• 	pradesh, Itanagar with sparecopies for the officers 
concerned 	 • . . 	•. 

5 .  The PriIncipal Chief Conservator of Forests, 1izorarn, 
Aizwal with the spare copies for the officers concerned.''"" 

6 • The principal Chief Couervat0r of Fore9t, Aildaman & 
•tlicobar Is1and3, Port Blair with the Epare copies for' the. 
officers concerned. 

7, The Accountant General, ArunachaiPradesh, Itanagar. 
0 The Accountant General , Mizo ram, Ai Z4 1 	 . 

The Accountant t.tieral, Andarnan Nicobar Is1and, Port 

Blair. 	 . 	 - 
The Secretary, Union Public Service CornnisSiOfl, Dholpur 
House, Shahjahan, Road, ew.De1hi. 
Guard File. 	 . 	 •' 	' 
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(1 	1 	t r y o I L n v i ron ne I I 	a n d I o 

PaI - yav;Ir;III  

od i Road, Nea Dr I hi 	110 003 

I)a led tie ?N t h J'w , 2000 

4- 

ORDER 

1 I 	 (II o I in 	I 	it I) (I 	1 I i I) I 	I y 	i I 	I I I e 	1 0 1 1o w 	ny of iicers 	hom( 1 	on 	1.he Ai't,.I,;t] 	flia'h - 	(o 	flir,,rn 	Uliloli lert tories 	(AGI4UT) .loit, 	Cdic of the Indian Forest Serv ice who ei - e promod 	from the SLle ForOt. 	'vi 	lo the liidl.m FoisI Servj( -e with 	oiled t. 	from 	the 	dates 	•irid 	vide 	hot IIcaij oth  iiidicat:ed 	yaiiist ecIt is required to he 	LCt'IIIIHCd h I, 1ers 	of tFi 	provjionç 	ol 	Rl 	3(2 	d 4 (4) of Lhc' 	Iridiini 	Forci Service (Re9uitjo,1f Soninilty) 	 , J6n 	irnhle in IItIr L fl '. C  

A. 	ArullachalPradesh 

S. t1o. UaTC & 1)013 	ha I.e ol 	 NO if i cation No. 
to 	 & D.tp 

	

(S/Stir I) 	 Irs 

 R 	plod i 
(01.03.41) 

26.09 	G . 	301 2/1  
 .J..)oiiytnn 26J9..y 6  

di. 	76.09.96 

 76.09.96 - 	do- • (01.03,59) 
 S.ThirutiavuIttt61 10.10,96 - 	do 	- (0'1.O2.5) 

05, 
• 

S.choiW,- 
(01 .0.1. 1(J) 

17.17.97 

i, i 	.97 

B . 

 

• 
R.Ro7ika 
(01 . 0 	.39) 

26,09,96 F.Nu.32Qi?/1/qJ1fS.i 
 B. 	7;Wti9 ' )q .(IQ,c( 

d I .26.9. 	6 
(ii 	.0 	I. Sh - 	- 

 P . L 	i a t I k I I i f  i ll  a 26,09,96 - 	do 	- (01.1)3.40) 
 I. a) 	tI,anq) 1 an.i . I)9• 0(1 -do liijrru, y  

(16.04.59) 
U'S. Lian!im 	Liiluny 26.09,96 (JO 
(16 . V;, ii 	;' 	1 	: 26. U 9. 96 'lu 	- 
07. Itmi nyda i 1 ova 26. 09.96 - 	do 	- Ce1iiy 

(1)1 	.0';. 	50) 



- 

C. 	ndama1) & 

7 

• 0. 	
a me & U 08 

  

a P Pto 	
I) a I e 	 . 

(S/Sht 	) 	
IFS 

0).. 	
0 7 

. P. M 	a 	
( .9 96 . 	 . Uo 	 9 - F . 37 i I 2 f / 

.1 	

1 

9 

(05.01 .54) 

02. 	Randhl r S nyII 
	26.09. 	

- d t) 

(17.11.38) 

03, 	M.P. Sin'ih 	
26.09.96 	

do 

(08.12 ,  45) do 
B. P. 	ti ng 

 

(01.04. 47 ) 

S.0 .!4tltchopadhyaY 	
26.09.96 	

- do - 

(26,t0.) 
Anut0' 6uha 	

26.09.96 	
do 

(30.0) .49) 
ui. 	George Jacob 	

26.09.96 	
do 

(14 .12 .52) 

	

08. 	v.ChdraPai10 	
26.09.96 	

- do 

(25.03.5 3 ) 

	

09, 	,flt.etiI a 	
76.(19.96 	 - dQ - 

(21,10.60 

	

10. 	p,h,8hitJ 	. 	
1jJ0.YG 

101 .cu; .51)) 	
1 . 

	

• K • M I. r a 	
02, 12. 9 	i . Ito .32012/3 /3_ IFS - 

 

I 

(23.t) .4?) 	
II.. 	t)2.12.9 

2. 	Ootie of the 	
0ff\ceI 	ia 	

0ffci td \n seIiO' posl 	for 

the pUrpOSe 	of 	rule 	2('y). 	read with 
	u1e 3)(t) 	of 
	the 	IFS 

(Regulation 	
of Senior\'.Y iui) 3960 

pr)F to their 	pp0intment 

on promOtiotl 	to the InJ'° Fort Service -it' accoIdae with the 

prOYi101 	
of Rule 9 of the IFS (cadre) 	

ul es, 1961. 

3. 	Accord\I1YIY* 	t.erS of 
the pOVS0hIS of tndan Forest 

Service.(9tatb0t1 	
of senioritY) Rules, 1968 afl of them except

FS  
Sun 	S. 	ChwdIry 	

whoce 	naluC 	I1)PC 	
t. 	 t(kt 	the 

Arunachal Prade1 seyfliet(. ale tlaced below Sli\ U 
	tl yilyaY 

(RRt 1992) who haS beeI Cu 	
draw"J t.he 	P;Ior i 	

ccale 1n  

(or IFS prior 	to 	the 	
date 	of 	their 	

appo 	Intent 	to 	IFS 	Ofl 

and 	iheir 	yPal of a11otrntt. will he 1992. 	Shri 	S. 

Ct,OWdhUtY 	w111 h 	
placed below ¶hrI Saiitu'lt Kuinfli, IFS (UR199 3 ) 

• who I,ac t)PP-n 	
,0iiii0'lY (II,1Ih''j 	

cIlOt 	t iue s't" 	(or 	II 

before the 	dale 	of appointnlet't of Shii S. 	ChoW(IhU1IY to IFS 	on  

	

0!)) 0 t t 00 	11(1 	I S Y 0 ) t 	0 1 	a I 1 u t m o i I 	w 	I I 	1) e 1 0 	3 

-: 



I 

V 

	

o. 	
Will 	

eyr(Jj, 	
1le 

t11OtIty of 	tlj 	
rd 

above 	
1 the ij 	

GM(J 	Cadre 
/ 

l)j 	P( br 

Chj1f Secret,  
ta 	

Isicintis 

I 	fla9 	

fl 	I r 
PCCs, 	

ruIIacl al 	
i 
Prle 	

zot•afl/&N J) an(k, 
I 	

1awI/p( 	
fl1a r, 

	

. 	
CF, (oa, Patiajj 

	

4. 	
Screj,. 	

tJPSC 	SI]lJjafl, 	l?)i(I 	Ne 	l)ei 

	

S. 	
AtcoUs)L 	t Get 	i'ij 

, 	rufcI,a 1 Pt
- rId e  cIt/c 

jar/p 

	

6. 	
DePuty 	

CCOUt)1at Get,e,.aI 
	A&N ls1j(!c 	

Port UJaj, 

(I

IV  

j 	 --- 	- - 
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THE GAZETTE OF INDIA PARF II SECT tON 

:NO16O.1h//qAi(iJ) 	
- Government. of Indi.. 

Mi.nit.ry of ,  Pronrj, ID. :. 	PCndOn 
(Deprmn of Peronne! & Tr'.injn0) 

NEW Onihi, the 	Ito /9 
RQI 

c.SR. No ........ 	
In exercj.0f the powers conferred by suh-to 	

(1). of Section .3 of the Al]. .r.ndj Servjce. Act, 	1951 (61 of 15J) read with ub-r'jle (2.) of Ru)e 4 of the Ind.jn Frt. Service 	(CdrA) 	Rui 	(966, 	the rent:,rJ 	Governrnen., 	in COnsulttjon with t.he 
Government o AI'.tncTh 	Prdeh, Goa and Mizorm , hery rnkes the following rej(tior 	furt.her to 	Inend the 	.Tnd.jan 	Fi- st Service (FIxatIon 	of 	Cadre 	StrengtJ) • 	ReguijS 166,  

(1) 	These regt.11j0 	may be called Indian Forest Service 	(Fixat.jon 	of Cadre 	StrenOth) 	Sixth Amendment Reg%.slat.jos 1995. 

(2) They 5h&1i Ooriie into force on the data of their 
pLlh].icaltjon in the Offjcj 

In the Sc.heduj 	to the IndA.An. For ,,.:Nst, Servj.o 	Fixatio, • of Cadre 5trengt) Regulatj 	1966, for the headjn 	"Arunacha] • Pradesh_Goa_MjzQraffl_1,njon 	
Trrit.orj" And entries 	occurrjr 

 Fisthereunder, the fol1wj 	hfl 	 .. k 	II34L_J - 	- .....- - 	
.•.• 	 nameiy 	;- 

PA 	 1J] PPA1 	,IflLJERTTOR .TFS' 
. 	$enior Pot 	under the Governinent 	of Aruncha] 	Prdo5h-Go 	Mi 7 or;nntori Terrjt,orj5 95 

Principal Chief Con5erv.3t,prQf 	Fqret. 

Chief Conservator ofForet 	(Deeloprne,)t) 

.1. 

Chief Conservorof.FQrets(W.)dli 	Wastlnd• V1g11.nce) 	' 	', 	
'it 

I 

Conservator Of 
Forests (Territorj1) 

[Cefltra]1Wf3terflEasi • Vt' 4,." 

Conservator of 	Forest.s.(p]flnjfl& Develop,nt) 
t 	I t 	 . .. 	 • 

COn.ervator of 	Forest 	(C:on 	rvttoHdl 
1' 

• 	

Ofricer) 
. 	.1 Dpu.tty CQflorv,tor 	of 	Foi [Dihn 	 .(Terrjt.Orjal • 	 çj, 	t, 	A.1.on Lohi 	 ) 

. 
Nainpon, Bndardeva 	Peom.t.Lj., 	Hepo1j, 	florndji) 

10 

Dopt.y Conervatr of Forests 	(HeadqIrtr) 
Deput,y Consrv-or of 	Forest. 	(Wild1jf) 	. 	. 

I 

t. 	Con 	rv 	, r 	of 
 



U 	L 	FCI[ 	i. 
 / O 

jei)V 	': 	';I'\1)i.fI 	f 	:tj\'.t. 	(.Wrk lu 

I 	 s' I 	I 

'I • ro or 	F nri 	t; 	([U.rOh . 

6urv) . 

Dputy 	Conorvt.Or 	of 	Port 	•U 	ivct.t) t.uI') L 

e.put.y Cc,n 	v vtor 	of 	Fortt 	(For, 	Stj.iOS, 

Pinnin,) 	• 	• 	 . 	. 

DpU t,y cJrV&.oI 	of 	Forot. 	& 	Fid Di rotpr . 

Projot ,Tir, 	
. 

Lpi 	ç,flç 	rd.or 	of 	For 	 •1 	 j) 

34 

I 	 . 	 . 	• - - - 	 . 
4 .  

(PUty 	r_on(rV1\.Or 	of 	For.t; 	(Trrt:.ri3.) 

AL 

pUty Coiiorvt.r 	ot 	Nr 	 h) 

.UtyConnrVt.or 	ot 	For,t 	(irki no 	Pian 

ttion) Dput.yC.onrv.or,of 	.Irc$I:t 	(.oro 	J.U,i 

•I 	
I 	 '•' • 

Dpuy 	 Qr 	rorets 	(.11tr) 	-. 	. • 
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CA.tw3,, 	co).A,b, 	irw1i,, 	Chwnphai 	Ksr.ttiii 	Dar.1'wrn) 

C'c'pt.ity 	Catrvtt.or 	of 	For't:. 	( P 	nn -v_j) 	• 	•., 

c)ci,sy 	CulorvI.or 	of 	roI.iv 	(Irl\.incj) 	 • 

(.ir, u t.y 	COI.bi'V 	t.ur 	of 	t.or on 	(Worlcinçj 	P3 
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Pr) rp] Ch 	f (Ocg Vtr of r 
hjf C;onsrv?r'0f F o r 	Chi 	WJldljf Warden 

Conrvto. of Forrt.s (Terro r i)) 
[Northern & Southern Circles) 

Con rvtoj .f Fos 	(Resrc & 

Conervtor of .  oetc 
(Dve1op1 t. & t.lt.jj it.jon) 

Consrvtor of Forots 

Deputy Con 5 rvtor of Forest.s 
[DIg1ipr, Myahupder, ,Mjddi 	ndan 	aratng South Andrnn Litt]e Andaman NIrohr 
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Lh.pt.ity C0rervator. 	
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(ni) 	
. 

Corerv t.r)r of Foit. 	(Hrh. ii ) 

l)pi.iI.y Corverv.- t.or of Foretc (Re'.orve Forest-.c.) 

4 

p 	i cbi:jy 

.rpL,t.y Cone.ivt.or 	of Foot 	& C:hlef 	W.1di1i'e warden 

ii o. L h 

Dep.'t Conervator . of . Forpst & Chief WiLd]jf0 Warden 

a 

rb .M 	 t.icri 	- 

Deputy Conserv.tor of Fciret...& Chief W.j.jcjjjfE,
warden 

.1 

I 

.1. 

95 

19 

•1 

Central DePutAtdon Reserve @ 20% of Item I above 

POS.S to be fi.1.1ej by promotion in .rcordne with 
Fuie 8 of the indian Forest. Service (Recruitment.) 
Ru1e, 1966, @ 3.3 1/3% of .ttinr 1 and 2 .above 

POt. to he fi11d by direct recruitment (1+243) 

DOPUtation Reserve @ 25% of Itin 1 above 

L.ve Reserve, Trajnjn Reserve, & Junior Posts 
@ 20% of Item I. abovA 

71 

23 

.' 2. 

:3. 

.4. 

19 

Direct. R.crult;jient Po4.*,t,qt . 	J J 1 	
Promotion pot 

Total 	lt.hor1ed St.rent,h 	156 

(F1adhumjt. D. Mitr) 
Desk Offjcr 

UQ.L_.L: 	Prior 	to 'the it0 of 	t.ht 	not.j fjç 	the 	t.0t. ;t11 thor I md 	 i:.h 	oS 	tim 	rnh 1.- PI'd 	 Suii (•)n 1 '-'i ,  ri tirj e 	C.!dro 	100. 

The Prj.ricjNL 	i3.at.j.ons were not.ifjd vjr1c 	Nrt,Lfj(-t.j, N. 	6JI/6 	
- A15(rv), daId 31. .i0.1Q66 a (SR No.1072 	in 	th trrijn 	Forest,, Sprvic 	(Fj.xtjon of Cadre 	St.rengh) 	Reguit-.ir)fl-. I A,ç 1 	; hrnr arnr10r vi rft 
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NO.FOR..15/E(A)-2/85/ 

• 	 gtyi?F - 

GOVER NMENT OF ARUNI\C}1 7\L PRADESH 	
ZIf 

OFFICE OF TUE SECRETARY (-FoREirs) 
ITANAG 

Dated Itanagar the Dec'88 

ORDER 

- 	 The Governor of Arunachal Pradesh is pleased to appoint 
the following assistant Conservator of Forests (State Forest Servi 
until further order to off iciete as Deputy Consorva -Lor of Forests 
(State Forest Service) in the scale of Rs900-40-1100-EB-50-1400/-
with effect from 7.6.83 and in the revised scale of Rs.2200 -75-2800 
-EB-100-4000/- P.m. with effect from 141.06 plus lotheral1owances 
as admissible underRulcs as per'dat&s noted against each below: 

Name of officer ' 	 Date of  

appointment. 

1,Shri M.R.Sartm-j Roy 	from 7.6.83 

LI 

2.Shri P 1 C.Goswami 
	

from 16.6.86 

Shri S1J.Jongsam 	froth 1.9.87 	Against one of the DCFs(SFS 
posts created vide order NC 
FOR.108/D-5/82/29, 135-04 
dt. 17.11.33. 

sa/-  ..P.Malhotra: 
Secretary (Forests) 	 / 

Govt. of Arunachal Pradosh 
Itanagar. 

NO.FOR/15/E(A)-2/85/ 3,52-ated Itanagar the () Dec)88 
•nc. 

Copy to:- 
The Accountant General (Accounts) Meghalaya, 
Mizoram & Arunachal Pradesh, Shillong. 

The Secretary to the Hon'bleGovernor, Arunachal 
Pradesh, Itanagar. 

3, The P.P.S. to the Hon'ble Chief MinIster, Arunachal 
Pradesh, Itanagar 	• 	 - 

40 The P.S. to the Hon'ble Minister (Forests) Arunachal 
Pradesh, Itanagar. 

5. All Dy. Commissioners/AddI. Deputy Coninissioners, 
Arunachal Pradesh. 

contd... 2 

Vacarcy. 

Against the post of Deputy 
Conservator of Forests(SFS) 
created vide order NO.FOR/ 
188/D5/02/14,922-71 dtd 
7.6.83. & NO.FOR.188/D-5/ 
82/29,135-84 dt.17.11,83. 

Agmnst one of the DCFSFS' 
post created tide order NO 
FOR. 180/D-5/32/2 13 5-84 
dt. 17. 11. 03. 



 All Conservator of Forests, Arunachal Pradesh, 
 The Chief Vljldlifo Wnrr3cn, 	Arunacal Prade,h 1  

C. The Managing Diroctor, APFC Ltd., 	It.nagar. 
 All Divisional Forest Officcr, 7 runnch1 Pradosh, 

 The Field 1 irQctor, 	Projcct Tigcr, 	Nanidapha, Nico, 
 The Prircipal, A.P. Forest School, Narnsangmuich. 
 The Orchidologist, Tipi, 

13.The D.I.P,R, Axiinachal Pradesh, Naharlagun with 
request to pUblishthorder in the next issue of. 
Gazette. 

0 

14,: 

S 

The Officers concernecL 	 : 
15..A11 .Driiches of this office. 
16. 1 	;0 0 	 0 	

0 	
0 	 $ Personal files of th .  

e officers concerhe• d 	0 

17 15(fiteen) 	spare copies, 	 1 

Sccrt?iry(Forests) 
9ovt 0  of Arunachal4p).-adesh 

• .Itanagar.p ç  

0 	 •S 

,.. -. 

0 
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'UBLISHED IN PRRT II SECTIUN III SUB SECTION (1) 
/t DIE CZET ICE ür I JDI A EXTB/ORDINRBY) DATED26IU 

/ 	 No.16016/3/84_J5(IV) 
Guy ornrpont or India/Bharat jarkar 

Ministry of Personol & 
li t Administra- 

ti%le RoForms and Public GrIevnncp ed Pisjon 
(Karmik Rir Parshiksan, Parshasnik Sudhar Aur 
Lok Shikayat Tatha Pcnsjon Maritralayc) 

Dcpartrnent Of Personnel & Trainin2 
(Karmik Pur Parhiksan Vibhag) 

., •. 

NU Dolhi, thn 26th March, 1985 

NO TIFICATI ON  

GSR_30E3( E) In exercise of the powers conf'erred by sub-s ection 
(1) or sectIon 3 Of the All India Services 1ct 1961 (61 or 
1951) read with sub-rule (2). of Rule 4 of th3 Indian Forest 
c3CrvLco (Cadre) flubs, 1966 0  the central Governmt hereby 
makes the fo )o,[ng regulatluns rurthr to nmrd the Indian 
Forpst sorvIe (rixation of cadre Strngfh) flnqultjor, 1966 
namely :-' 	 ,  

Thcco regulations may bp called Indtan Fort 
Servide (Fixetlon or Cdro Strength) Second 
1rnondment Regulations, 1985. 

(2) They shall come into f'orc€' On tho date or their 
publication in the official Gazette 

2. 	The the Schecule to the 1 ndian Fotpst Sevie (Fixatjo n 
of Cadre Strength) Regulations, 1966, for tho heading 9Union 
Territories an'! entries occuring thereunder, the f'ol].Qwjng 
hoading and entries shall be sustitutod,namely :- 

liUNIUNTERFU TU R IES 

1, 	5 EN IUU PUS 15 UNUEU 	IN C UN JUN 	TERIU JUl11 ES 61 

Chief' Cons ervator of Forests 1 

Conservator or Forests 3 

Dy.  Conservator 	of Forests 7 
Dy.Conservator of Forests,Depot Division i 
D Ya Conservator of Forests, 	1111.1 	Division I 
Dy. Conservator 'of Forests, 	Silvicult.ure 1  1 
Dy. Conservator 	or Forests 	Working 	Plan 1  1 	 H 
fly.Consorvator of Forets,Uti1jsntjon 	r)jvj5j1-, i 	 H 

• 	 fly. Cons 	rvator 	or For ets,PlalJirig 	& 	Statisi:jcal 1 
Dy. Conirr"ator 	of ror n 	Ls , WI Idli re 1 

. 0 	2/ s. 
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THE AUNACHAL PHADE1I ADMINISTRATION 

vatOr of For o 

Co5flfVtUt or Ftr15tS 

or Fornt0 

01 Foret001(.fbQ & D o JelOPrflet 

XPOS i ~ S UNDER 

Chiof Canoe 

idd1, Chiol 

Con° prbtor 

ConE €2rV1tOr 

1. 
Chic I 	tjildli Ic 	Wüt(tCfl 

90 
Oyo 	Cohservtor of 	rorno  ts 

Dy. 	ConsrVtOr of 	
Forsts,Headqpart 

Dy. 	ConrVat0r or 	Fores ts , 	Elildlif 
3 

1 
oy. 	Chief 	i1d1ifn Warden 

Dy.CorlsPrVatOr 	of 	ForoSts,U0tfl9 	Plan 	
DivisiOn 1 

Dy. 	Co1s 	rvator 	OF 	
FornGt.S,Utilisatbon 	Division 

1 

Dy 	Cons ervator 	ci 	For 	ts, ReS ourC 	$U" cy Division I 

Conservator 	of 
ForestS,9i1V16Ult8 DIVIL0n 

1. 

Dy. 

Cons ervatOE 	of 	
FordstS, Forest StatL3tiC9 	and Planing 1 

Dy. 

Pus 

Conservator 	of 	Forests 
2  

Dy. 	Conservator of 	
ForeSts 

1 

Dy 	ConetVat0r 	or 	Forasts, 	Cash(-'kjDivision 
1 

Dy. 	Cons ervator 	of 	ore3t.6, 	working 	Plan 

of 	iornsts,afld 	FOtCSt UtilisatiOn 	UFiic 1 

Dy. 	Conservator 

P U S U NDEri. 

 COflGCtVat0r 
of Fotrt9 

rusTs U 	T E GO V ERN 1 EN T U F MI ZURIl_ 

Chiaf Cor1ncrJat0t of f'oroStS' 

serVOr ol ForcStS 

Dy. ronsnrVatOr of rorOt 

Dy . C°n 	nvi tor 

 

or  I or r 	;o 	i1iri jnq 

O f ror 	o 	, 	
jnij 	1 n 

2. 	L' 	
0u t 3 tjet. 	rcrfl 	2U,. n! I 0ho'in 

1 

1 

2 

1 

1 
---n- 

1 2 
- 
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3, 	
PostS to be ilcd by ptCMflOttfl in aCCOrdanCo 

/ 	

'jth rul( B of tho Indifl ort 
5orViC 

(Rocruimeflt) 101199 191)6 

- 	
sts to be fi'led by direct recrUitmt 

40 	
po 

DopUtCItL0fl flsorVO 	15 of 	above 

6.(n) 	çci•dpciu1ttflfl rrerVfl 

,- 	LnVO ReSerVe ( 11% of It 

JurLer posts 1 20% of A above 

B. 	TraifliflQ Reserve 	10 of 4 aboVe 

oirect RecrULtrflt posts 

Promot.0t posts 

Total 

sdf— T.C. iinocha 
iesk orricor 

To 

The 
 

Got,0f India Press, 

fl aya purt, 	 1) 
N 	elhio 

7 
kL" 

27-'t 

IV 

	 7-4) 

24 

49 
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10 

5 

10 
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86 

24 
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GOVERNIILNT OF ARU:U':fiAL PRtDESil 
OFFICE OF THE SECfl[:TARY (FOREsTs) 

ITAN\GAfl 

No,F0R 0 400/E-2/83/ ' 	Dtc -1 	Itanagar 

the ? ç Sept'87. 

The Deputy Secrntory 
to the Govt0 of I ía, 
1iriistry of Environment & Forests, 
Department of Forests & Wildlife, 
}(rislii 13hivan, 
New Delhi, 

Sub: 	Indian Forest Service - Unthn Territories 
Cadre -meeting of the Selection Corrnittee 
to consider State Forest Service officers 
eligible as on 1,187 for inclusion in 
the SClQct list 0  

Sir, 	
14 

In 1flvit:1n a reference tothcj inistry's 
letter No0A.32012/1/07-IPS-I cit. 13787 and Arunachal 
vadesh Government telegram 1, o.F0R 0 400/E-2/83/359 

cit. 149.87 on the subject, I am directed to state 
that the GOvt. of Arunaclini. Prr'r1i recommended for 
inclusion of the foflnwinq officers who hive completed 
8 years service in the State Forest Service (i.e. 
including 2 years trainin(i in Diploma Course) for 
Coflni(lr'ra tion of t:hoir pjàinbnerit: in I .F.S Cadre, 

1. Shri M.R . Sarrrin Roy, ACF 

2 Shri R. flocli, ACF (Arunechal SIT) 

3. Shri P.C. Gosearni, ACF 

4, Shri S.J. Jonasam, ACF (Art1ch1 s/) 
5. Shri K.DO Choudhury, ACF, 

2. 	The above dfficcrs have been holding substan- 
tively the post of AssisLnt Conservator of Forests 
with effect from 1,1,85, copies of their confirmation 
orders are enclosed, 

3 	The particulars of the above officers are 
furnished in the proscribed proforma enclosed herewith, 

40 5/Shri rI.R. Sornia Roy & P.C. Goswami, ACFS 
have been serviric; 	in 1run:ch:i3. Prac1sh for the last 
30 years or mere, 	In fact they holong to those pioneer 
bands of Fort offl cars who have hrvnd oxtrcrncly 
difficult w' 'ri -.ini cendi. tions en obtnincd in Arunochal 
Prac] h and sjcrif!c -jd p rscnal ccmIoitn, staying away 
from their familIes for ino:T;t of their service period 0  
Despite long sman of sheir srrviccs, they could get 
only one promotion ia. from Forest Ranqor to ACFs. 
In earlier period the c:nansion of the der'cirtmental 
ctivitios had been very clew, &is such their promotion 

from Forest Ranger to ACF not; also dclayod 0  Albeit 
they had been scrvino centinuously as ACF in the of fi 
ciating capacity since long, but they could be confirn as 

00)2/'e 

I 
-- 

•1 

To 
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l3tC date. For C:.I'l1i:, .'i t ri.P.SarmQ oy 

isin continuOUS service as ACF snc 2e.0.73 although got 

rrqular rornoti.ofl 	 It will thus be evident 

that, had their continUoUs OfIICiatincT 	rviCe as 1CF 
been considered tiicy would have 1y.n liiblo for selection 
into IFS during 1981-82.whefl thcr rp:CtiVO ages would 

have been appreciably below 54 yars. It is also relevant 
to mention that according to the Govt. of India's clarifi-
cation in regard to age as providcd in the IFS (appointmQlt 

by promotIon) RegulationS, 1966, specially deserving SFS 
officers who have even crossci the ago of 52 years can be 

considered for inclusion in the ;ciect List. 

In consideration of the aforesaid fotorS the 
Govt. of Arunochal Pradosh hava again recommended their 
case for appointment to senior scale of IFS so that at 
least at the end of their long service period they get 
due financial benefit, some added professional status and 
commensurate post retirement benefits,, flosides, after 
slogging for so many years in this remote area, they will 
have some reasons to feel contented that, at least their 
long and effectual services in this territory have rewarded 

as for as promotional openings are concerned. As the Govt. 

of India had earlier 6syrnpatheticoliY considered the case 
of Stir! T.C. Phukan, it is roqu.sted thit the caseS of 
these officers may also be considcr(3 for selection into 

IFS. 

AS. regards Shri R. flodi, ACF, it may be stated 
that prior to 1.5.78, he served as FOrest Renger In this 
Deportment with effect from 3:1.3.730 The best period of 
his sorvico he has cDcnt in the remote and Interior places 
of Arunachal Pradesho Moreover he belongs to Schedule 
Tribe of Arunachal Prodesh. He is the second senior 
Arunachal Prdoh Tribal officer in tbisDcportltleflt. He 
rendered all best efforts to serve this Deportment during 
last two years. lie also deserves special consideration 
for further promotion to IFS Cadre as an inccntVe. 

In considering of the aforesaid factors, the 
Ministry is requested kindly to review the cases of 
S/Shri M.R. Sarma Roy, P. Modi & P.C. Goswami o  ACFS 
sympatheticallY and arrange to consider thcir 0ppointmeflt 
to IFS Cadre (Senior Scale) along with others. 

50 	AS regards Shri K.D. Choudbury, ACF it may be 
sttd that he is one of Lh senior moSt ACFS in this 
Department confirmed in the post w.e.f. 1.1.85 and has 
completed more than 3 years contInuOUs service in the 
State Forest Service as on 1.1.87 but there Is a'vigilanCe 
case pending again:;t him as reported by C.V.O.. Arunachal 

Pradesh. 

The annual confidential rcpottsfDossicrs of the 
above named officers are with the joint sccretary(Pol). 
Govt. of Arunrlcilal PradCh ThO hasbccn requested to send 
the 1Cfls/DOSSiCr5 directly 	the ninistry. 

TIle vigilance/in 	rI:y ccrtifcztteS in respect 
of the above officers are being SOnt sarately and 

shortly. Yours faithfully, 
S 

1 p J'J.LJ 	 * 

	

JOCrest a:y F:r't.s 	 j 
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Of ArUflchal 

tj 	cffice letter / 
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n'd 	tflC U1)tO c1V 	ACR/Do:.1 J. 
Qf!rS coCern 	ijreot 

try of ErJirOrent 
- to this offiCes 

& pore;Lr urefllY 	-:ith an 
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I'Li.\;'AGAL. 

NO.FOR.149/E- 2/61 /VolI/ 	Utd . ItathAug/2000 

The Secrctarv to 
the Govornrnent of India, 
ldnistrj of Environment & Forest, 
Paryavarari Bhawan, OGO Complex, 
.Lodhi iood, Nd 1::— ielhi — .110 003. 

He 

year of a1iotmn.nt in IF(AGMtYr) cadre to 
hri S,J, Jong;.aia, IF, L.CF - representation reg. 

I am to forward herewith the representation 
dated.. 7/8/24O 1orig with its enclourea received from 
$j S.J. Jongsam, IFS, JJCF on the above subject addressed 
to . you which is el1' explanatory for consideration and 
further apprcptiste necessary action in the matter. 

Enclo : As alxvc. 

. 	Your faithfully, 

C, 
( 	,fl. Meh..a ) 

prcjal Secretary(E & F) 
Ahal Pradesh :: Itanagar. 

Copyto - 

31tri 3. J. Jngsam, IFS, Divisional Fbrest 
officor, Forest Utilisation ivn., Itagar. 

GOVEiW1 i 	'i JWNACJIAL Pi,)E.3fl 
DEPAflTMLJ.f i E1V1[0N11EI:i & F0ItLJ'i1 3  
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GUV:IIT u' 	FLIEH 
S 	 i)LPiTf 	T 	i:N V ;jm 	

. ,4l/s 	
LGih 

I 	
No.FOa.149/E?/31/VQlI// 	-( btd.Ita. hFb/2001 
To 

The ecrtary to 
Govt. of India, 
;dnLtr of Environment & }reets, 

	

Pravr 	i3hawn, CGO Comolex t  Lod iod, New Je1hi 
— 110 003. 

Sub:- Year of 110tmct in IF3(i\GMUT) care to SJ Jonan, iF,I)cF 
— representation r eg. 

Fef:- This oI'Cju letter 
46 cia ted- 24/8/2000. 

Sir, 
is to ro rw rd he rewj th the renii nd. e r dated... /2/2001 rc?1vd, front Shri 13J Jorgam, IFS, L)C1 on be above cubject addre,sec to you for consideration and neees3ary action in tha matter as requested for, 

1zicjo : As above. 

Yours  itufully e  

}tabjr 3~ 1;OF(EW&JOint ecy.(E&F) J \ 	:or iniT 	ecretary (Envt. & Ibrests ) A'3ZArunachal Pradesh :; Itauagar. 
Copyto :- 

1 • L]IXj 	J Jo flE ar4i, 
FU LLviL:ior.t, Itrrar: 

2. The b1visioraj ioj'c1; 
This }&B 0!poses 11 
cateci- 	 2OO1. 

1 Lvisionai brest officer, 
r 

orricer, FU Uivision,Itanagar 
le tter ITo . FU/7/2000/i 05-07 


